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APPLICATION NO. 	 OF 199 - 

Applicant(s) 

Respondent(s) 	 0 

A1vocate for Applicant(s) 

Advocate for Respondent(s) 	Q QD  &-C 
4, 

4- 	+ 

 

s of the Registry 

 

Order of the_Tribunal 

  

5 • 9 • 02 Heard Mr. S.K. Medhi, learned 	- 

counsel for the applicant assisted by 

Mr. D. Thawsen, learned counsel and also 

Mr • A • Deb Roys  learned sr • C • G • S.0 • for 
the Respondents. 

Issue notice to show cause as to 

why the application shall not be admitted 

Also, issue notice to show cause 

as to why the order No.1/23/Cstt./2001/ 

TCH/6736-40 dated 19.8.2002 placing the apoilcant 
L.sri N.K.Tiwari, UDC under suspension 

shall not be suspended. Returnable by 

three weeks. 

In the meantime, the operation 

of the aforesaid order dated 19.9.2002 

shall remain suspended till the returr 

able date. 

List on 26.9.2002 for aimass.ion. 
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Note of the Registry 	Dite( 	 Order  

26.9.02 	 Heard Mr. S.K.Medh.t, ietned 
counsel for the applicant. 
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The. matter is listed for admission 
today. It appears that the notices 
were sent from this Office on 12.9.2002. 
Service;report is still v awaited. List 

the matter on 8.11.2002 for admission. 

In the meantime,, interim V  order 
dated 569.2002 shall continue to operat-
.ive: unt ill further order. 

,VV• V ' •V 

Mber 	 Wice-hairman 

Written statenent has been file4. 

The case may now be listed for hearing 

on 2.12.02. The applicant may file 

rejoinder if any, within two weeks from 

to-day. kistxo 

t4anber 	i-'-- 	Vice-Chairman 



OA. 288/2002 

oTer of the Tribunal 

2.12.2002 	Heard Mr.S.K.Medhi, learned counsel 

assisted by Mr.D.Thaosen, learned counsel 

for the applicant and also Mr.A.Deb Roy, 

learned Sr.CG.S.C. for the respondents. 

In course of hearing Mr.Deb Roy, le-

arned Sr.C.G.S.C. stated that by order - 

No .1/6/DE/NKT/2 002 jH/8667 -70 dated 5.12. 

j 2002 the.order of suspension dated 19.8. 

2002, which was impugned in this proceediri 

was cancelled and the authority had order-

ed to pay full pay and allowance w.e.f. 

19.8.2002, 

In that view of the matter the appli-

cant has become irifructous and accordingly 

the application stands dismissed. Mr.Medhi. 

the learned Advocate for the applicant 

submitted that the respondent authority is 

however pursithjg with a departmental pro-

ceeding on matters of trivial nature. 

are not inclined to make any observation 

on the merits of the departmental prcceed-

ing which is pedding before the authority. 

The authority is to judge the issues. We 

are sure that the authority will act justly 

and fairly. The underlying policy of the 

administration is the welfare of the peo-

ple. We assume that the authority will not 

do injustice. Itis expected that the au-

thority shall resolve all the issues expe-

ditiously and bring to end all the disputes 

that will provide a satisfactory ending. 

The application is accordingly dis-

missed. No order as to costs. A copy of th 

order dated 5.11.2002 is placed on records. 
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IN THE CENTRAL ADMINiSTRATIVE TRIBUNAL: GUWAHATI BENCH2 

GUWAHATI 	 - 

(An application U/s 19 of the administrative tribunals Act, 195) 

OANO. 	 izooz - 

IN THE MATTER OF: 

( 	 Shri Nrendra Kumar Tiwari 

• 	 510 Sfri Markendeo Tiwari 

SSB 7  Training Cen&-e. HaHong 7  
• 	 District: N.C; Hills, Msam. 

.APPLICANT 

1, 	Union of India 

Represented by' 

1-he Secretary to the Government of Intha 

Ministry of Home Affairs, New ueIhL 

2 	The Direbr Gnerat, .5 S B 

Mm!stry of Home Affaws 7  New Deiht. 

3. 	The Deputy Inspector General 

- 	SSB, Traininc Lentte, Hafiong, 

District: N.C. HiHs, Assam, 

4, 	ShriS.CVerma 

• 	 Senior Instructor(Mm) 

• 	SSB, Training Centre,.Hafiong, 

5 	Shri 

Senior Instructor(Trajnjng) 

$58, Training centre. Hafiong. 

.RESPONDENTS 

I: PARTICULARS OF THE ORDERS AGAINST WHICH THE APPLICATION 

IS MADE: 

i) 	Office Order no, I / 2:3 1 Esit / 2001 / TCH I 

6736-40 dated 1902002 passed by the respondent no. 3, placing 

your applicant 	inder suspension 	in 	contemplation 	of 	disciplinary 

\ 	

proceedings against him. 

ii 	Action of the authorities in passiriq the impugned 

order of suspension which is vitiated by bias and mala fide. 
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if: JURISOICUCN OF THE TRIBUNAL: 

The applicant declares that the subject matter of the 

order acainst which he wants redressal is within the jurisdiction of this 

TribunaL 

Ui: LIMITATION 

The applicant further declares that the pplicatiori is 

within the limitationprescribed under section 21 of the Mrninistrative 

Thbunals Act, 1995. 

IV: FACTS OF THE CASE: 

1. 	That your applicant states that he is presently residing at 

Haftonq, R.C.Hills District, Asisam. 

That the applicant joined the services of the SSB, 

Special Security Bureau, on 01-04.1980. On 11.699 he was 

transferred and posted at Haftong. He joined the. Training Centre 7  SSB 

Haflong on 26.6.99. For the last 22 years, your applicant, has been 

rendering sincere and unblemished service to the full satisfaction f 

the authorities. At .resent your applicant has been posted as Upper 

Di:isiori Clerk. (UD.C,) at the SSB, Training Centre, Haflong. Th 

applicant has to maintain his family cornprisinc of his wife and 

dependent children. 

H 
That iii September 2001 when your applicant had claimed 

the TA for the. month of )uly-Auust 2001, the respondent no, 4 fold 

your applicant that his l.A. bills would be passed only if he paid a 

commission of 10% of the amount claimed to the. respondent no.4. 

When your applicant refused to gratify the respondent no.4, the tatter 

told the applicant that in that case his T.A. bi!ts would not be passed. 

Your applicant then told the respondent no.4 that if his T.A. bifls were 

not passed simply because of his refusal to pay 10% commission then 

he would be compelled to corn ptain to the higher authorities. At this 

the respondent no.4 threatened your app4icant to teach him a lesson. 

4. . 	. 	That your applicant thereafter complained to the higher 

authorities about the illeal demands of 10% commission made by the 

respondent n order to pass the t A. bills of your apphcant and 

also of the thre consequences that he was threatened of by the same. 



j 

I That the authorities concerned did not tak& any action 

against the respondent no.4 but on the contrary he received a 

memorandum dated 25..01 from the respondent no.4 wherein your 

applicant was alleged to have claimed T.A. bills for first class train fa}e 

though he had traveled by second class. 

A Copy of the memorandum-dated 25.9.01 is annexed 

hereto and marked as ANNEXUREL 

That your applicant thereafter replied vide letter dated 

27.9.01 stating that he had traveled by second class train and his 

claim pertained to second class train fare and not first class fare as 

• 

	

	 alleged in the memorandum dated 25.9.01. Details of the tickets were 

also referred in the aforesaid letter. 

• 	 Acopy of the letter-dated 27.9.01 is annexed hereto and 

marked as ANNEXURE IL 

That in spite of all the above, the T.A. bills of your 

applicant was not paid to him. On the contrary he was threatened by 

the respondent no.4 continuously that he would suspended your 

applicant on the grounds of claiming false T.A. bills. 

	

• 8. 	 That having no other alternative, your applicant decided 

to approach the appropriate forum of Law and on 22.18.01 he filed a 

case against the respondent no.4 in the Court of the Additional Deputy 

.ommissioner, M.C. Hills complaining, inter-alia, about the. aforesaid 

illegal demands of 10% made by the respondent no.4. The case was 

registered as Cr. Case no. 146 / 2001. 

A copy of the petition dated 22.10.01 is annexed hereto 

and marked as ANNEXkJRE III. 

	

9 	 That thereafter, your applicant received a memorandum 

dated 29.I1.01 askmg hm to furnish the oncitnal / photocopy of.the 

Railway Tickets with respect to which his T.A. bills were daimed, 

Ac:cordingfy the original train tickets were submitted by your applicant 

vide.forwarding letter-dated 01.12.01.. 

Copies of the Memorandum dated 29.11.01 and the letter 

• 	 dated 01.12.01 are annexed hereto and marked as 

Af4NEXURES IV & V respectively. 

:3 
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received a memorandum dated 26.12.2001 alleging that your 

applicant had collecte4 Rs.100/- from some officials of SSB Haflong for 

filin a case. challe.nQing the suspensionof LTC facility to Central Govt. 

Employees. Your applicant was further directed to explain as to how 

and by whose order the amount was collected. 

A copy of the letter-dated 26.12.01 is annexed hereto 

• 	
and marked aSANNEXURE VI. 

11; 	That in response to the atoreS3id letter dated 26.12.01 

your applicant vide letter dated 31.12.01 denied that he had collected 

any money, as has been alleged. 

A copy of the letter-dated 31.12.01 is annexed hereto 

and marked as ANI4EXURE VII. 

That in spite of your appticants denial of the aforesaid 

allegation of collecting Rs.1001- for filincj a Coutt case, your applicant 

was served with memoranda by the respondent no.4 dated 19.2.02. 

and 26.2.02 carrying the same allegation and directing your applicant 

to refund the amount alleqedly collected by him. 

Copy of the memoranda-dated 19.2.01 and 26.2.02 are 

annexed hereto and marked as MINEXURES VIII & IX 

respecbvely. . 

That in the meantime, the learned Additional Deputy 

Commissioner in the aforesaid Cr. Case no146 / 2001 1  vide order 

dated 25.2.02, directed your applicant to seek. prosecution sanction 

from the authorities to prosecute the respondent no.4 and stayed the 

Droceedinus of the case till the said sanction has been granted.. The 

case is pending in the Court of the learned Additional Deputy 

Commissioner till date, 

. 	That vide memorandum dated 8.3.02 the respondent no.4 

once again directed your applicant to inform whether the alleaed 

amoUnt collected from some employees of the SS Hafionq for filing a 

case was refunded or not. In response to the same your applicant vide 

letter dated 11.3.02 denied yet aqain that he had ever collected any 

amount. 

) 



Copies of the Memor dum-dated .3.OZ and letter dated 

5 

1 
11.3.02 are annexed hereto and marked as AHNEXUES 

X & XI respectively. 

	

15. 	That vide memorandum dated 15.3.02 the responnt 

no,4 directed your applicant to explain as to why your a 1pplicant had 

filed a Court case acainst the respondent ne-. 4 without. obtaininQ prior 

permission from the competent authority. 

A copy of the letter-dated 153 02 is annexed hereto and 

marked as ANN EXURE Xii. 

	

15. 	That your applicant replied vide letter dated 153.02 that 
the HonbJe Court had directed him to obtain approval from the 

competent Authority and the same would be obtared in due course. 
A copy of the letter-dated i6.3.2002 is annexed hereto 

'and mrked as ANNEX(JRE XIrL 

	

17. 	That vide memorandum dated 02.04.02 the respondent 
no.5 directed your applicant to obtain prosecution sanction from the - 
authority to prosecute the:respondent no.4. 

A. COjYJ of the letter-dated 02.04.02 is annexed hereto 
- 	. .I._J _ 	 r fTf 
dflu rcatKtu is 	rHAUtC X1. 

That on 3.4.02 your applicant sent a JeaJ iobce to the 

ernployes who had atleqe.dly made representation to the respondent 

n6.4 alleqn that your applicant had collected Rs, 1001- from each of 

them to file a case. In the said notice the employees were ked to 

clarify as to why they had made the aforesaid false alJeation against 

your applicant and also to furnish a copy of the alleged representation 

to him. They were further notified that if they thd not comply with the 

requisites of the notice then your applicant would file a case of 

defamation aaieist them. 

A copy of the eqat notice dated 3.4.02 is annexed hereto 
- .4 -.--.$..-.4 -.... . riiuEvunc V' anu fld 	 r iM L 	r'. L 

	

19, 	'That in spite of the aforesaid legal noice till date r  the 

aforesaid erriployees have neither qiven any clarification nor did they 

furnish the representation allegedly submitted to the respondent no.4. 



& 

That vide memoranda dated 9.4.02 and 9.5.02 the 

.respoident no.4 again directed your applicant to obtain prosecution 

saction from the competent authority to prosecute him and to 

intimate if he had taken any action in this regards. 

Copies of the memoranda-dated 9.4.02 & 9. 5.OZ are 

annexed hereto and marked as ANI4EXURES XVI & XVII 

- 	respectively, 

That your applicant thereafter wrote a letter dated 

03.06.02 to the respondent no.2 to grant him prosecution sanction to 

prosecute the respondent no.4. in the said letter he also explained 

.vThy he could not seek permission to prosecute the respondent no.4 

before filing the case. 

A copy of the letter-dated 03.06.02 is annexed heriato 

and marked as AWNEXURE XVIII. 

22 	That vide memorandum dated 27.6.02 the respondent 

o;4directed your applicant yet again to obtain prosecution sanction 

fieom the authority to prosecute him as directed by the Hon'ble 

Additional Deputy commissioneron 26.2.2002, 

A copy of the letter-dated 27.06.02 is annexed hereto 

and marked asA1NEXURE XIX. 

23. 	That on 01.07.02 yzwr,  applicant filed a defamation case 

in the Court of the riacistrate First Class under section 500 

aainst the emplOyees who had allegedly made representation to the 

rondent no.4 afleqing that your applicant had collected Rs. 1001-

from each of them to file a case. The said case was reaistered as Cr. 

case no. 154102 and the next date has been fixed for 1.10.2002 vide 

order dated 7.8.02. 

Copies of the petition dated 01.07.02 and order dated 

7.8.02 are annexed hereto and marked as ANNEXURES 

XX & XXI respectively. 

2.4. : 	That your applicant thereafter wrote three letters dated 

02.07,021  20.07.02 and 12.8.02 to the respondent no.2 to grant him 

prosecution sanction to prosecute the respondent.no.4, 
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2 Copies of 	the 	letters-dated 	02.07.02, 	0M7.02 	and 

12.8.02 are annexed hereto and marked as Annexures 

XXIII & XXIV respectively. 

That to the shock and surprise of your a6plicant, while 

• 	your applicant was waiting for the sancbon to be granted to prosecute 

the respondent no.4 1  your applicant w 	placed under suspension by 

the responder.t no.3 vide order no.1 / 13 / Estt. / 2001 / TCH / 6736- 

40 dated 19.08.2002 on the qrouns that disciplinary proceedings 

were contemplated against your applicant. 

A copy of the order dated 19.08.2002 is annexed hereto 

and marked as Annex ure XXV. 

. 	That, thereafter 1  the respondent no.3 issued an order no 

I / 6 /DE / MKT / 02. /TCH / 6875 dated 21.8.02 whereby, a 

memorandum of charges was issued to the applicant stating that the 

respondent no. 3 had proposed to hold an enquiry aanst the 

applicant on. the Articles of charges annexed thereto and a list of 

docunients and a list of witnesses on the basis of which the charges. 

were proposed to be sustained, were enclosed. The applicant was 

directed to submit a written statement of his defence within 10 d a y s of 

the reciept of the memorandum. 	. 	 ,. 	 . 

A copy of the memorandum dated 21.8.2002 is annexed 

hereto and marked as Annex we XXVI. 

That in the statement of Articles, two Articles of charges 

have been framed against your applicant. 

As per Article I, your applicant has been alleQed to have 

baselessly complaint against Shri SL verma, the respondent no.+ that 

he had passed all the TA Bills of N,G.O.s ( non gazetted officers) after 

taking 10% commission and that your applicant had exhibited non- 

maintenance of integrity and 	therefore 	his 	act and 	conduct 	is 

unbecoming of a Govt. Servant and that he has violated Ruie-3 (1) (i) 

& (iii) of CCS (Conduct) Rules, 1964. . 

As per Article I. yourapplicant has been alleged to have. 

collected Rs. 1001- from staff members of Trainina Centre Haflong, viz- 

Shri Keshar Rem, Shri Suraj Kumar Singh,. Shri Amrej Singh and Shn 

Pawan Ku mar for filling a case. It is further aallllegecl that your applicant 

had in spite of written communication served upon him had denied the 
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alleation of colleot1Q the aforesaid amount and had straight away 

filed a case -at Haflong Court and that his act and conduct is grossly 

immoral and he has not maintained integrity which is unbecoming on 

the part of a Govt. Servant, Therefore your applicant has been alleged 

to have violated Ruie-3 (1) (i) & (iii) of CCS (Conduct) Rufes 1964 

25. 	That in t h e statement of imputation of misconduct or 

misbehavior in support of the aforesaid Artices of charnes 1  two Articles 

of charges were framed against your applicant. 

As per Article 1 your applicant has been alle ed to have 

reported against Shri SC Verma alleging him of taking a gratification of 

10% commission from the following officials viz-Shri DC Fhukan Shri 

Indrajit Das, Shri RC Malla. Shri AP Chhothray, Shri Jalim Sinqh, Slid 

SP.Sinqh Shri GD Paul, Shri Brahmachari, Shri l4K Tiwari. it is atle.d 

that the respondent no.5 conducted a prima-facie inquiry and that 

except for your applicant all the others have stated that the allegation 

against Shri SC Verma is false and baseless. it is further alleged that 

your applicent?s  act and conduct thus exhibited utter disrespect to 

superior authotities and revealed his doibtful integrity and gross moral 

misconduct and that his further rtention in service was quite unsafe 

and untrustworthy as the authority could not rely on his faithfulness. 

As per Article iI your applicant has been alleged to have 

collected Rs. lOOt- from staff members of Training Centre t-laflong 1  ViZ' 

Slid Keshar Rain, Shri Suraj Kumar Singh, Shri Amrej Singh and Slid 

Pawan Kumar for filling a case. It has been further afleed that your 

applicant had in spite of written communication served upon him had 

denied the ailegation of collecting the aforesaid amount and had 

indulged in taking shelter of the Court over a petty matter which could 

have been settled by his official authority and that his art and conduct 

shows doubtful integrity and is unbecoming on the part of a Goyt. 

Servant and o your appticant ts retention in service was rciost 

undesirable or, the cwound of serious moral misconduct. 

29. 	That on receipt of the aforesaid Charge Sheet :  your 

• 

	

	applic-ant submitted his written statement (WS) on 23;,2002. In the 

said state mant- each of the chares were denied in clear and 

• 	categorical terms and the explanation was given charge wise, 



• 	
As re 4ards charge no I of annexure L your applicant 1• 

denied that he had exhibfte4 any non-maintenance of interity and his 

act and conduct is. unbecoming of a Govt. Servant. He denied that he 

violated any rules and in particular Rule-3 (1) (i' & () of CCS 

(conduce Rules, 1964 Your applicant reiterated that Shri SC Verma. 

had passed all the TA Bills after baking 10% corn mission 

As regards charge no II Annexure I your applicant 

denied collectina Rs.100/- from the employees of TC. Haflort, viz-Shri 

Keshar Rañ, Shri Suraj Kurnar Singh, Shri Amrej Sinah and Shri 

Pawan Kurner for filling a case. Your applicant stated in his WS that he 

kept on receiving memorandums carrying the aforesaid alleaations 

over and again. Thereafter he had served legal notices upon the 

aforesaid employees on 03.04.02 giving them 30 days time from the 

date of issue of the notice to clarify as to why they had made the 

aforesaid allegations against him and also to send him a copy of the 

representations which they had allegedly made to Shri. SC Verma The 

aforesaid em!oyees did not clarify as required by your applicant-nor 

have they served a copy of the said representation to him till date. 

They also did not withdraw the aforesaid false allegations against your 

applicant. it was only after about three months that he had 

approached the Haflong Court. Therefore it could nt be construed by 

any stretch of imagination that he had straight away filed a case as 

alleged in the Memorandum. Your applicant categorically and 

vehemently denied having violated Rule-3 (1) (i) & (iii) of CCS 

(Conduct) Rules, 1964. 

As regards Article I of annexure II, your applicant denied 

that he had exhbted any utter dsrespect to his supenor authonty or,  

moral misconduct or that he had doubtful integrity. Your applicant 

reiterated that Shri SC Verma had passed all the TA Bills after taking 

10% commission. 

As regards Article U,Annexure IL your applicant denied 

collecting Rs. 1001- from the employees of TC Hafiong, viz-Shri Keshar 

Rem, Shri Suraj Kumar Singh, Shri Amrej Singh and .Shri Pawan 

Kurnar for filling a case. Your applicant stated that there is.no law that 

• barred him from approaching a Court of Law under Section 500 I.P.C. 

he. denied having done. anything immoral or failed to maintain integrit 

as alleged. 

I 

of 
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A c::c>py of the written statement dated 23. .200Z is 

annexed hereto and marked as Annexw-e XXVII. 

30. 	That a representation dated 24. ,Z002 was made by your 

applicant to the respondent nr. 2 statinq that the order of suspension 

and the holding of the departmental enquiry was nothin but an act of 

hic!h handedness of the authorities concerned and as act of retaliation. 

Your appiic:ant also prayed that the said order of suspension and 

departmental enquiry be revoked. .Copies of the representation were 
also sent to the Additional D.G. SS3, New Delhi T.G. (Pers) S.SB, NCW 

Delhi and the D.LG., SSB, Haflona i.e. the respondent no.3. 

A copy of the representatjon-dat 24.8.2002 is annexed 

hereto and mark-ed as Annex we XXVIII. 

V: GROUNDS FOR RELLEF WITH LEGAL 	
_NS.  

For that the impune action of, the respondent 

authorities is most illegal, arbitrary, capricious and discriminatory 

which is !iable to be interfered with by this Hon'bie Thbunai. 

b). 	For that the respondent authorities have acted in a 
manner which is not conempLted by law and is vitiated by bias and 
rnalafide, There has been a colorable and arbitrary exercise of powers 

for co-Jataral purpose. The respondent authorities more particularly 

the resoondent no.3 & 4 are apparently acting in a hiqfihanded 

mannev with the. so.e obet to frustrate your applicant from 

approaching and prosecuting the legal process. 

- 	For that the action of the respondent authorities reflects 
malice in law as well as in fact. No reasonable person under the facta 

and rircunistanc:es of the instant case would have acted in a manner 

which has been done. There ha hn 	 A 

exerse of powers not conferred by law for which grave prejudice is 

being suffered by your appJican, 

For that the departmenaf proi::eeding itself IS based on 

non-existent charges. A bare reading of the charie sheet would dearly 

reveal that the two ciarges have been framed as a counter to the 

legal steps taken by your applicant against the misdeeds of the 

respzndent no.4. In that view of the matter, the continuation of th 

•0 
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I 
departmental proceedrtcis would be aciainst the interest of justir.e and 

is.liab!e to be set aside and quashed. 

	

• e). 	For that the mandate of law reciarding suspension is that 

an order of suspension is issued for enabling and facilitating the 

employer b hold the contemplated depaitmental proceeding without 

any interference or hindrance from the delinquent employee. However,  

in the instant case the charge being of your applicant approathing the 

Hon'ble courts against the misdeeds of a superior officer (respondent 

no. 4), there is no occasion or necessity to place your applicant under 

suspension which is apparently passed as a mode of penalty. 

	

0. 	For that from the facts and circumstances of the instant 

case, it becomes clear that the impugned order has been passed as a 

means topunish your applicant and to impute a stigma in hs service 

cateet This Hou ble Thbjnaf !3v tl t to utto considetettc'n this aspect o 

the matter may intertere and direct the respondent authorities to 

reinstate your applicant in the interestof justice. 

0). 	- 	For that in any view of the matter, the action of the 

authorities in continuation of the applicant under continued supension 

till date is not sustainable in law and is liable to be set aside. 

VI: DETAILS OF ThE REMEDIES EXHAUSTED: 

That the applicant filed representation before the 

respondent no, 2 and 3 copies of which were sent to the Additional 

D.G. SSB, New Dcliii, IG (Pers) SSB, New Delhi for necessary action 

and to revoke the suspension order. 

VU MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY .OTHER 

COURT 

That the applicant declares that he has not filed any 

application,, writ petition or suit regarding the matter in respEct of 

which this application has been made before any Court or any other 

authority or, any other Bench of the Tribunal nor any such application, 

Writ petition or suit is pending before any of them. 

VIII: REUEY SOUGHT .j 

	

- 	 In view of the facts mentioned in para IV above, the 

applicant, prays for the following reliefs: 



\ Izi 

In the premises aforesaid it is therefore prayed that Your 

Lordship would be pleased to admit this application 1  call 

for the records of the case arid issue notice upon the 

respondents to show cause as to why the impugned order 

of suspension dated 19.02002 (Annexure XX.) issued by 

the respondent no. 3 shall not be set aside and quashed 

and as to why the applicant shall not be allowed to join 

his duties after revoking the suspension and full back 

wages be paid to hini and after penisinq the causes 

shown and heaing the parties 1  be pleased to set aside 

the impugned order dated 1.0.2002 (Annexure XX. 

and direct the respondent authorities to allow the 

applicant to join his duties and to pay full back wages and 

/ or to pass such furthe.r or other orders as Your 

Lordships may deem fit and proper. 

IX :INTERIM RELIEF, IF ANY PRAYED FOR 

- 	The. applicant prays in the interim that till disposal of the 

application this. Hon'bie Tribunal may direct the respondent authorities 

to imrnethatèly reinstate your applicant and allow him to work in th& 

post which he was holding prior to his suspension in the. interest of 

justice. 

11: PARTICULARS OF BANK DRAFT /_POSTAL ORDERS IN RESPECT OF 

THE APPLICATION FEE 

LO. HO. 

Date: 

• Issue by Guwahati Post Office. 

Payable at Guwahati. 

12: LIST OF ENCLOSURES: 

As stated in the index. 
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VERIFICATION 

L Shri Narendra Kurnr Tiwari 1  SlO Shri Markendeo liwati, aged about 

47 years, at present working as Upper Division Clerk (U DC) J  (under 

suspension) SSB, Traininq. Centre 1  Haflon, District: N . C. H1Us, Assam, 

do hereby verify that the statemers made in this appiicatin ae true 

to my knowledge, belief and records vihich I believe to be true, 

Date: 

Place Haflon 	 - 



fLf 

4 

No.1/5/NKT/99/TCH/ 
Govt. of India, 
Ministry of Home Affairs,. 
Office of the D.I.G. 558 
Training Centre, Haflong. 

Dated the, 2S(/7 

M EIviO RAN DUM 

ZOn 24th Septernber,2001, you were asked by the 
Igned as why did you claim 1st Class ticket fare 
DIII in connection with your Govt. duty to 

/ Loikdtd whereas you performed the journey in 2nd Class 
/ 	n 1I- . dn. During your verbal reply, you admitted that 

Lhe journey was actually performed by you in II Class. 
This has was admitted by you in presence of Shri R.K. 
.arma, Sr.Instructor(Trcj) and Sh. S.C. Pal, Asstt.Comdt/ 
Accounts Officer, TCH in Office Chamber of the undersigned. 

In this connection, yqu are hereby directed to 
irltilndte this Office why did you claim 1st Class ticket 
Jiro In your TA lull instead of ilaiming Alad 2nd Class 
I jre 

Your written reply must reach to the undersigned 
on or before 27th Septernber,2001 positively. 

Senior Instructor(Admn) 
Training Centre, Haflong. 

i•o 

:hri N.K 0  Ti'ari, UDC 
Training Centre, Haflong. 

Cpy to : 

1 The Sr. Instructor(Trg), TCH for 
information please 0  

2. The Accounts Officer, TCH for 
information 0  

( s.C. VLRMA ) 
Senior InstructorAdmn) 

Training Centre, Haflong 0  

k 

i 

CQrkd 	be.. tIu e. 

F' 



The Sr. Instructor (Admn) 

T.C. SSB Haflon. 

(Through proper channel) 

51r1  

With reference to our memo no. 1/ 5/H KTJ99/CH/9343- 45 dt 25-

9-01asking therein to explanation of rtciass tickets rare inTA Bills. 

In this connection it is submitted that I have not clainied 1 

class in TA Bills as per your memo under reference. 

It is not unde.tstood how the Sr. Instr (Admn) has made the 

false alleaation to me that I claimed 1 5t  class fare tickets in the TA bill 

of luly 01 and August 01 without going thoroughly in my TA Bills of )uty 

01 and August 01. 

Whereas I perform duties/journey in sleeper class vide 

ticke no. as are under: - 

• 	 July 01 TA Bill 

LiHafionq to HWA on 14,1.01 vide T. Ho.. 62575101474 

HWA to GHY on 19.7.01 videT. No. 521 / 7365470 

,(3) GHY to L/ Haflong ON 20.7.01 vide T.No. 44156 

• 	 Aug 01 TA Bill 

:(i) ilHaflong to GHTY on :3,6,01 vide T. No. 26169 

(2) GHTY to N Delhi on 7.6.01 vide T.Ho. 01354 

,(3) Delhi to Lumding on 17.6.01 vide T. 	214-1127049 

Yours faithfully, 

Cr 	d 

Copy to:- 

( NK Tiwa ri) 

LIDC 
TrBrTCH 

The D.LG. TCH for information 

- sd - 

 j I.J 

( NK Tiwari) 

UDC 
Tr Br ICH 

lt5 

1) 
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Sri Narendra KuiT3r !iwarI 	 \ 1 
• S/o ..ri i\4arkendO I nvai 	. 

SSB lraimng centie, H4n 	 I 

comp1aiint 
.VERSUS- 

Sri S.C. Verma, 

Senior Instructor ( Adni. ) 

SSI3. Training centre. 

.. .... .
.Opp Party 

The himble etItion of the complainant abovcn':i 

MOST RESECTFULLY SHE WETH: 

1 	That the' complainant is an employe. of SS 8, T[raini;g Centie, Haflong N.C... 

• 	Hills aLM. is t present posted therein as a U.LC.( uj)pCF dk .iO;i cler) 

2 	That the Opp. Party is a Seiior Instructor ( Administration ) of SSB, Training 

Centr,' Hafong, N.C. 1-liUs, Assam. 

3 	frhat since the later part o F 1999 he ()1Th, 1aiy stauied harassing the 

employees of SSI3 by demanding gral ilieaii 	 md b.' n'iutsh'ig his powers 

vhichare elaboratkd herein below, 

4 	That whenever the employees ucd to dat; 	,',., i.e. tu veiL 	allowanc the 

Opp. Party used to demand 10% of the T/A cairn 	u. 'x :iro c hc'.v that they had 

• 	traveled by train in first class, though in f.tct they hu. . 	d U uu;nd ckeu. Most of 

such employees tire compelled to give-in to tu aibr-u . :. of Party fisti'i 

because thy are aware that if they do not do as the 0pu, 'u.rty demands hen their T/A, if 

at all received, would be only after a lot of harasroicat; and secondly l)eCaUSe if they 

claim for first class then they would not loose anythin: cuen afler the deduction of 10%. 

The afore4aid  misdeed of the Opp. Party could not iolcrated h tie claimant and, as 

such he htid intimated the same to the ])ivcctor Gerirr 't DO ), SS1I, IThst Block, RK 

Purarn Ndw Dcliii on 29.09.2001 with a copy to )V aniog oJiers. However no 

action hasbcen taken against the Opp. Pni h. till date. 

r
1opv of the Hivr -dated 29.09.200 I k,  a ni e: t: ! ;Hinre. •,i d,cnn ien.[. 

I'

el  

.-..., 	U. 	 '... 	 - 	. 



5 	That the claimant also faced the aforesaid den nds of tie Opp. Party when he 

had claimed for T/A of July-August 2001.When the co;npcnllanl refused to comply with 

the dernnds of the (ipp. Party he threatened the complainant that his T/A would not be 

paid to him arid that he would also take action against him. The action came in the natue 

of a memorandum no. 1/5/N KT/991TCH19343-45 dated 25.09.2001 whereby the claimapt 
	4 

was asked to explain as to why he had claimed T/A fhr first class train ticket when he 

traveled by second class and to show c:iuse as to wh, action should not be initiated 	
(5 

against him. The claimant was shocked to receive suci a wdd iinaginaiy and tàlse 

allegation against him. Subsequently the claiman filed a complaint before the Honle 

Additioni Deputy Commissioner, Haflong, on 01 ..Q.200i. 

A copy of the complaint petition dated 01.10. 2001 is annexed and marked 

as DOCUMENT II. 

6 	That the Opp. Party is also involved with other inal-practices misusing his 

official status. The bpp. Party has been utilizing one Sri B. Poddar as his personal c qok, 

cobbler,peon, dhohi, s\Lcper, setvant etc. from 1999 ollwaldL flie nloics iid Sri Poddb.i 

is in fact a cook for voluhteers at S.S.B. drawing a salary of about Rs. 6000/-. As such the 

services of Sri [oddar could never be utilized, as a cook for the volunteers for which he 

had been employed by the Govt. of India. Therefore  the Govt. of India has been incurrg 

a loss @ Rs.6000/- every month since 1999 onwards wbc.h hnld h reclaincd hak 

from the Opp. Party. 

7 	. 	That the papers, documents etc. pertainin g  to T/A mentioned above are in 

the custddy of the accounts section, SSB, Haflong. and also with the Pay and accounts 

office, SSB Wing, East Block 9, RK Purain, Nev. ,  Delhi, Therefore the records pertaining 

to the afOresaid T/A since 1999 from the aforesaid accounts otEces/sectios may be 

called for immediately before they are tampere.d with by the Opp. Party. 

8 	That your complaimmt slates that there is no other t. . licacious, adequate and 

/ or alternative temedy and the remedy prayed fbr is jusI. adequate arid complete. 

9 	. That your petitioner states that this Peti' bs been filed hona fide and in 

the interest ofjustice. 

In the aforesaid premises it is therefore payed that Your Honour may be 

pleased to take necessary action against [he Opp. Party aaper Law and to 

call for the records pertainng to the atbresaid TIA since 1999 from the 

accounts section, SSB, Hafiong and fron the Pay and accounts office, 

SSB wing, East Block 9, RK Puram, New Delhi and to pass any such 

other order(s) / dfrection (s) as Your Honpnr may deem lit and Droper. 

And your petitioner, as in duty bound, shall ever pray. 



ry 

YERWICATLON 

I, Sri Narendra Kurnar Tiwari, S/0 Sri MarkefljcoF;\\ t rj  rio SSB Training center. 

Haflong, Assam aged about 46 yrs do hereby solmniv ailirm and declare flia! I am the 

in the instant case and that the statements made in the a true and correct to the best of 

my knowledge, belief and Information. 

And I sigrt this Verification on this 2day Of October 2001 at l-Iaflong. 

~b o)-Zr-E., 
	 çS 

( Narendra Kumar Tiwari ) 	. 

4. 

:.. 

- Am 
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T 
'N.11/10/Acctts/O01/TcFJ/ 
Office of the Dy.Inspector General 
Tiaini.ng 	Centre, 	1Iafiong.•.., 

Datcd 	ph" 	.QV 1 Jov 	,2001 

Memorandum 

Shri N.K. Thiwari, UDC has furnished three T.A. 
bills for the period from 	14.7.2001 to 21.7.2001,a&rd  
3 	.8.2001 	to. 20.8.2001 •anid 	1.9.2001 	to 	12.9.2OO1v1d 
his application dated 28.11.2001 respectively. 

He has claiming sleeper class train fare quoting 
the tickets number on the body of the bills without 
furnishing original/photocopy of Rly. tickets. 

Shri Thiwari, UDC is hereby directed to furnish 
originai/Riy photo copy Rly. tickets according to his 
claim today failing which the rail fare will be restricted 
to 2nd class train fare. 	. 	 . 

m I4 	)C' 	Q-° 	i 	• 

AC4ficer  
Trainiri 	Centre, 	f1ong 

To 	 . 	. 

Shri N.K. Thiwari,UDC, 
T.C. 	Hflong. 



S 

- 

To 

The. Acctts Off::er 

T.C. SSB. Hafla.ng 

Sub:submission of original of train fare tickets on Govt dut:y for fhe 

period of 14.7.01 to 21.7.Olr 3-8-01 to 20-8-01 and 1-9-01 to 12-9-01 

Sir. 

Please refer to TCH Acctts per memo no. 

11f10/Acctts/20011TCH111293 dt 29.11.01 on the subject cited above. 

2. 	1 am erlosing the oriqinal train tickets of the following 

piod 

TA PII July 01 14-1-01 to 21-701 

(1) T. Nb. 62575/01474 

(2)T.No, 621/7365470 

(3) T.No. 44156 

TA SiR Aug 013-8-01 to 20-8-01 

(1T.No.26769 

(2) T.No 01354 

(3)T;No,214-172749 

TA ils of Sep 01 1-9-01 to 12-9-01 

(1) T,No 15946 

(Z)T.No 53270 

(3)1.No 01507 

(4) T.No 611-8146924 

This is for your information and further necessary action 

• 	 End: 11 oriqinal flckets 

• 	(eleven) 	 Yours faithfully, 

-sd- 

illegible 	 01112101 

• 	 ( NK Tiwar-iJ 

LIDC 
TrBrTCH 

Crcd t 	True 

$ 
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PNI NO. 	 TRAIN NO. DATE 	M. 	ADULT CHILD ccc 04877127 

LA 
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'J ..Th3• 
COACH SEAT/BERTH SEX AGE 	T.AUTHORITY / CONC A.F 	SCH. SF.CH. VOUCH,RS. T.CASH RS. 

cc 
98 	11 LB 	8 46 ' 	 29 	20 	I 	 31 

Rs.11iREE*-OKE ZERO CU Y 
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p 	

. 	1 tNDEflINO REOUISITION SLIPS I 
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COACH TIE ATIIE.TIME OF 
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BOAflDING THE TRAIN 	
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tnvit'y thmt'q P 1 N. 

	

 13fl 	. 	' 	flECOflD-- -  • . - 	 . . 
It 

23 

	

If rnCOt' more thin on dy in anncO 	
IA 	2N9AFC/CC 	SL 

(er.tunq t. dv of jNirney) 	. 	
N. S• 	N 30!• 	fl 20!- 	PS. 1- 

	

I b) 	II 	 oe d.iy n flv.,nCe (ecfudmn9 . 

the d% of rummy) sn uptO lou' hourS 	
25. of (ho laro tubject to minimum 

eIo 	tm 	Imrf; ,'n dmpituIC of the ftflifl 	
•IIoI rto as on (a) 

 

	

e) 	Ic'' 	d'°, un 	
S 	 SU of he IIn bIOCHO minimum 

the 	tut Imni'tW ot tIre train. 	 0 

	

I d) 	I ceiroIJe 'u ,  nhI I Mb octu3lIy dopaItt0d 	
P.n.lieud ll be dmiS 	at the IOtIn s 	within 

h's 	
hou' 	iq' ot cnin of the Itosomation Ott r 

• 0•• •  

---WI-.-- 

.. i" 
itttii 	 ttct_ 

	

t
eJI1 	

rç 
'hui  

	

..;..rj: 
i'-y 	 . 

1 1 	- 

- 



"r 	
TT!t ,stn I 	f 'rir 	4. 	.• 

• 	PtJflN3 	:• T1wHN):;1OAT 	K.M. • AOUUCHJJ.D 	8.4 63 9 960 
214-1-727049 - 4056 	17-08-2001 223 	I 	b 	/04639960 

7. 
JJURHEY CIJflRESfRfl!ORiICKET 	i1 T;fhlI:S_D1S 

PES V. UT' 

E3L_. 	DELHI 
IPIfT 	 4 

LUIMING Jl 
si 	•i4 	h'i 	ins.. •1II'ILI' 	'ii 	I , 'ji'i;i 	 : 	. 	. 	ti 	l• 

ff1111 	I /Ilt 	III' 	V 	AIC I 	AUIIIOIIITY 	 C.)iIC 	-  lIlt 	s 	co , St CII 	V(LIC$I 	fl, 	l(:ASII Ih. 

WL/142 	WL/121 ii 6 	 20 	 434. 
•RsJOUR tHREE FOUROKLY r  

• 	

• •• 	
$• 	••. 

• 	BRAHHPUTRA NAIL 	"0lThN6 OLI 	I-082001'ScHE4ED DEP 21:00 
751 13-08-2001 	18:30 618 	2545 VIA 618 -6S -fl1 	-NiP -N89 -GHY 

I ) 
2 

• 	(It 

z 
U) 
0 

In 

ri ci 

c' 

a, 

4' 
0 

ci 



-r 	
........ 	

.. 	 .. 

Q 

— ;.. 	
. 

,.1  i 	IMGW 	

4 

.v 	fl" 

1r'; 

I 

r1n 0  rr1tD eq 

- 	

r 	r 

* 	 ' 	

r 	-ni..,rl 1p($ 0$ 

• r 	i  ' 	

L 	IP JIHJ 

4 	

.

,1,11oD 1 	 H 

.,.t .•; 	-, . 	,, 	

.rv4 

• 	
•; 	;''

: !. 	,. In  

rr 

 

- if T 	

y 

if 

TA 
I. 	

I 

r'

( 	I 

- 	 ' 

I - 	. 	 . 	.. 	.. •. 

	

• 	......., .4.. 

' 

, 	
. 

t... .I. 
Fr 	 .t.f.. 

F
.,. 	 . 	 .•,,• 

.. 	 .,.i .  
- -F 	 - 

I- 



-- 

V 	
4,! 	i 	K .M .  

—146924 12345 09-092001 	1117 	A 	•O 	 I19406 33 

CLASS 
81.HK P 	ERi1C 	 S 

CTjT 	Z/wR 1j TTTI'1Yl'r]AN 	
[1I 	311O1 	(LPiATI0I 	U13t 	O 7O1t0 

tTI'I(X'JY' 	COI 	R.rE 	Tc1i. 	scI. 	vOucH.R. 	CASHnS.. 
o7U 	st.Ai,v.h'1h 	.7AG 

344 
;OTHREE 

RUR ONLY  
G HY 

 

-. 

oil oB-O-2'• 08:2 	Cn(%U CAI I 	III& 	flY 	91W 	IIIV 	LPI6HY - 	 /1 

2- 

cr 

C~4 

0 0. • 

	

riiji Il. 	11.,7,rJr7flrrrzT'M' rtZ. 
.iAVM •')1 	'I / 	UiAVM ii VtItJ:II Ot 

1 

Ih11b 	 ) - 
tvi , iLOWJ31t HAML4.)N( ,yT14 

	

iu 	 II' IJ1) • u12jD! .h 	. ... 	 . 

I/.IIpIJ 	
0.10 

04 

•1- 	
...: 	;1-: 

00' 

Ctt tcl 	k t 



1 .  

i_. 

$ 

- 	I 

-..' 
'I 

.r 

•..:: 

- 	 ciclsviii 411 t513 

,.. 	/ 
kI.,j" 	I - - 

	

I 	
aerr nfl 

'(t'l 	IIU 	(flJ t 	VI 4 	IIIVtOO t 

• 4v 4vo 	c igc -e 
e.ctr 	- - 	- 

- 

- • • t 	f. ri: r 	fiçrr' i1nf TI 

INSTIWCIION TO PASSENGERS 

Quote Pt IR number a 	scket for 	aius I 

CAUCEU.ATIOU CHAflES Oil RESEIIVED TICKETS 
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4,  

N.I/5/NKT/99/TCH/ /67 
Gvernmc?flt rf 	1nGia, 
Ministry n f 	H ome Affairs, 
0/0 the Eeruty lnsrectil Gnrai, 
SSB, 	Trainn9.Cfltre, 	Haflr)n 

Dist: 	N.C. 	Hills, 	Assamu-7686ho 

DateJ the. ___ 

MEMORANDUM. 

Seme o f 	the j ificials 	h;,ve submitted 	their .  

/ 	prtsentatien to this 	f.fice iritirnatiny that 

< 	/.hxi N,K, Tiwari, UDG, SB, 	1C, Hafleng has clleCt 

(

r 5 .i00/— from each of them fi f.ilin tf acaSe 
LIC f acility 

In Curt chall€ngifly. thc 	suSren&ifl if 

t, Central Government EmplyeS. 

2 	Shri N.K. Tiwari, UUC, 	1C, 	kiatlrg is 

hereby directed ts explain as tp hw am 	by whSe 

uàex the am9unt was c11ecte. 

3. 	Hjs explanaton shul.o 	rCh the 	undeisigneC 

Ltest by 31.12.2001 rsibvely. 

( 	S.LS. 	\IL}MA 

SLil') 	liSll.UfCL(i  ), 
RL1i1'L 	¼ENThE' 149LQN3. 

- 

Shri N.K, 	Tiazi, 	UDC, 	•.- 	: 	I 
SSf3, 	Training Centre, 
Haflno 

'I. 



'I 

I 	 - "L'- 

Tile Sr. Instructor (Acmn) 

T.C. SSB Haflono, 

Sir, 
Kindly refer to TO-I memo rio. 1/5/N KT/99ITCH/12075 dt 

26-12-01 reQarding ny collection of Rs, 1001- from each official for filing 

Court case. 

In-this reard it is submitted that the aUeation against me 
is tothily false, fabricated and fiament of maiafide imaciinaton. 

The service of memo is incomptete as the representations of 

the officia's as alleied in the same has not been •  given to .me aloqg with 

it. 

That even if the altecjation are true it is nowhere required 

under any law that permission / order has to be bken to collect money 

• 	 to file a c:ase to ficiht our le.ial rights. 

That earlier a case was filed in the HonLble  CAT Guwahati for 
• 	 - 	grant of ration money and we had obtained a favourable orders. Even in 

this case money was c:ollerted by the officials to meet the expenses of 

the case. Hówever no action aaainst anybody in this regard has been 

taken by anybody till date. 

Illegible 	 \urs faithfully, 

-sd- 

31.1L.01 

( NkTiwari) 

uoc 	 - 
TrrTCfi 	 - 

rb tZC 
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No.1/5/NKT/99/TCH/ // 
Government of India, 
Ministry of Home Affairs, 
o/o the Deputy Inspector General, 
SSB, Training Centre, Haflong, 
Dist: N.C. Hilis Assam-783819. 

• 	 Dated the 

FIOU 

I 

M £ M 0 Fl A N D U ML 

With reference to his reply dated 31.12.01 
Sh. N.K. Tiwari, UDC is hereby informed that :- 

	

1. 	The following officials have made represen- 
tation for giving money to Shri N.K. Tiwari, UDC for 
filing the case in court challenging the suspension 
of LTC 'facility to Central Govt. Employees. 

a) Shri Pawan Kumar SFA(CarpeUter). 
b 	Shri, Keshar Ham, AFO(G)., 
c 	Shri Suraj Kr. Sirgh, Driver. 
d 	Shri Arnrej Singh, .SFA(G). 

	

2. 	Superior offIcers must know the purpose and 
where the case has been filed and what. is theUtCome0 

	

3. 	No Govt. servant can take money without 
permissipfl of superior officer$ for any. purpose. 

	

4. 	Money received from numoers of officais of 
Training Centre, Haflong be returned immediately. 

( S.C. VERMA. •) 
SEJ"JIOR INSTRUCTOR() 

TRAINING CENTRE, HAFLONG. 

To - 

Shri N.K. Tiwari, UDC, 
SSB, Training Centre, 
Haf 1 on. 

 rue- 



* 

--1 

NO.1/5/NKT/99/TCH/ f86 
Government of India, 
Ministry of iome Affairs, 
0/0 the lieputy Inspector General, 
S$B, Training Centre, )-iafiong, 
Dist: N.C. Hills, Assam._788819, 

Dated the 

kiMO R A N D U M 

with reference to this office memo No. i/5/NKT/ 
99/TCH/118 dated 19.02.2002, Shri N.K, Tiwari, UDC, 
SSB, Training Centre, Haf long is hereby directed to 
inform this office immediately whether money received 
from numbers of officials of Training Centre, Haflong 
by him has been refunded or not. 

( S.C. VitQA 
SENIOR 1NSTRUCTOR(A) 

TPJIWING CENTRE, HAFLONG. 

To 

Shri N.K. Tiwari, UDC, 
358, Training Centre, 
H a f ion g 0  

U-1 
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No0 1/5/N KT / 99 /T C HI 
Government of India, 
Ministry of Home Affairs, 
0/0 the Deputy Inspector General, 

,Traifliflg Centre, Haflonc, 
Ijist: N,C. Hills, AS3ffl-7886190 

Dated the ___!7L20c?__. 

M E. M 0 11 A N D U vf 

With referflCe to this office memo No.1/5I 
NKT/99/TC}1/1618 dated 1902.2002 and memo No. 

i/S/ 
NKT/99/TCH/1896 dated 2602.2002, Shri NK. Tiwari, 

UDC, SSB, 
Training Centre, Haflong is hereby directed 

to inform this office by 08.03.2002 positiVelY whether 

money received from numbers of otficialS of Training 

Ctre, Ilaflonc by him has been refunded or not. 

/ 
SEIlIOR iN;T RUCTO}t( A) 

TRAII'INC CLH1RL, HArL(iG 

To . 	 . 

:Shri N.K. Twri, UDC, 
SSB, Trainiflg Centre, 

..H8fJ2D 

i 

Crbd t;..Lei;'JQ 

•1 

ti. 

it 



To 

The Sr Instructor (Admn) 

T.C.SSB Hafloni. 

Sir7  
V 	

V With reference to TCH memo No. 115/t1KT/99ITCH/616 dt 

V 	
19.ZO2, 196 dt 26.2.02 and 2229 dt 83.02 reqardinci refund of money. 

2. 	
V  In this reard it is submitted that I have not collected 

- money from a ny offkial of TCH. 

iLLEGIBLE 	 V 	 Yours faithfully, 

-sd - 

11,3,02 

NK Tiwari) 

hOC. 
Tr Br TCI-t 

t 
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No. 1/23/Estt/200 1'/TH/9 
Government' of India, 
Ministry of Home Affairs, 
Office of the Dy.Inspector General, 

•Training Centre, Haflong. 

Dated the____________ 

Memorandum. 

Sub :- Court case No,CR-146/2001 titled N.K. Tiwari 
vrs. Shri S.C. Verma. 

2. 

/ While inviting reference to the abOve mentioned 
ca'e, you are hereby directed to explain as to why you 
,filed the case in Court against Shri S.C. Verrna,Senior 
Instructor(Adnn.),T.C. Haflong without obtaining prior 
of the competent authority. ' 

Your reply should 
on or before 163.2002 p6sie1y.)  

Acknowledge the recoipt of ths mm6.  

2_ 
( SC. Verma) 

Shri N K Tiwa 	' 	'Senior Instructor(Admn 0 ), 
tJ.D.C. ' 	' 	 Training Centre, Haflong. 

0/of the DIG, T.C.  Haflong.  

- ' 



- 

To 

The Dv Inspei:;tor General 

T. C.SSE Haf!oni. 

Subject:- Court case No Cr.-146/ 2001 

Titled NK TIwri -Vs- Shri SC Verma 

Sir1  

Kindly refer to TC.H memo no i/23jEtt/20OiITCH12369 ded 15-

3-2002 on the suhiect cited above 

2 	In this reard it is submitted that filing the case aciainst shn 

SC Vernia Sr Instructor (Admn) is not a offence and not a irrequ!arities 

However, the Honble Court has directed to me to obtain approval from 

the competent authority 

The approval wii be obtained in due course from the 

competent authority.  

Illectibie 	 Yours fatthfu;iy, 

-sd- 

( NK Tiwari) 

UDC 
TrBrTCH 

Le. 
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No. 1/23/Estt/200 1/TCH/ 
Government of. India, 

• 	 Ministry of Home Affairs, 
Office of the Dy,Inspector General, 
Training Centre, Haflong. 

Dated, the____________ 

Memorandum. 

Sub. :- Court case No.CR-146/2001 titled N.K. Tiwari 

vrs,. Shri S.C. Verma, Senior IñstrU&tor(Admn. )° 

While inviting a reference to his letter 
dtd 0 16 0 3.2002 on the subject,mentioned above, 
Shri N.K. Tiwari, UDC of T.C. Haflong is hereby 
directed to obtain prosecution sanction from the 
competent authority toprosecute Shri S.C. Verma, 
Senior Instructor(Admn.), T.C. Haflong. 

(, 

To 	. 	
. 	Senior Instructor(Adrnn.) 

S 	 Training 
Shri N.K. Tiwari, 	

Centre,Haflorig. 

UDC 	 •• 
0/of the DIG TC Haflong 0 	 • • 	 • 	 S  

; 	ej;:)e 
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. 	 Phone : Rcsi 36506(03673) 

eojee 	1iUSCfl, a.ScP'1. L.8 	

. 	 5(405(03611 

DU GOEOC, CLC) 
DWII UHtVERSITY 	

Cliaiflr : 5.,O' I '#(O. I 

Regd. With AID. 	
I'I;tf1onI  

auhoti High Court 	: 
UMlN1 NAGAR 

GUWAIMT! 	 : 	 • 	• 	

ô 2 

GREEN PATH, 	
LEG NQS1c. 	

• 

GUWAHATI. 

To, 	H 	 . 
I Shri Paafl Kumar, SFA (Carpenter) 

2 Shri Keskar Ram, AFO (G) 
Kuma Slili Sui'1i 	

r' Sincjh, Driver 
3 

	 . 	. 	 - 

4 5Th ri Am rej 5ngh, SFA (G) 

SUB LEçL NOTICE ON bEHALF o MY CUENi' Shri NK 'i 

Training Centre, Haflong. 
02 2002 

Rel: Letter olthe SI (Admfl.) No. 
l/ S/NKT/99!T 	6i8Dd1 	'19.  

Sirs, 
My client; Slid NK Tiwari, UDC, SSBI 	

jniflg,CeflLre, HaIloflq, h 	
instructed m 

to iSsue you the foflowiilq notice 

• :.L 	

I 	That the aforesaid 
letter of the .$I(Adfli.) aIle.cie' that 

1'PI 	i'ti0 	O him 
stating that you had give" niOt)eY to my clie,i(fô filIt 

Court case chailenY9 	
the suspension of LTC lacih1y in centr1 Govt. 

:. 	Employees. 

2 	
That the aforesaid allegation that you had given money for filling We 

aforesaid case is not true and is categorically denied by111Y client. 

3 	
That a copy of the aforesaid represetltation waS not served to my client 

and assCh the details of the 
re preSentatboul is not knoifl 

u 	

o my cliPflt. 

4 	That my client hereby demands 
UntO you that 	ae (C' 'liii ily a'; [n Thy 

you havo ,nide (1w aforeSaid lalse iiejatiq1iS aqait1 
him 	nd rikO to %end him 

a copy ol the al o,e;aid alleged I ep' 0 	ntati01. w41.iii II 	 • ) I e'C 1  il" '(.1 

herein below. 

Please be notified that in the evenOi yourf8il 
	to CarrY out the above 

said requisitiOflS within 30 (thirty) 'clear days from the ISSUE Of this notice 

than my client shall be constrained to file a defanlatiohi suit 
	Rs ci: . 

5,00,000/- (rupees five lakhs) aqaiflst. each oiL you holdincJY°° 

responsibte for, all the coStS and 
0nequeu1 ,incl tIre from. 

A 	- 



H 

BY I1EGD. POST WITH AD. 

No0 1/23%ESTT/200 1/TCH/ 
Government of India, 
Ministry of Home Affairs, 
0/0 the Deputy Inspector. General, 
SSB, Training Centre, Haflong, 
Dist:N.C. Hills, Assain-788819. 

Dated the 	 0 

2 

MEMO R A N D U 

Subject: Court Case No.CR_146/2001 titled N.K. Tiwari 
Vrs. Shri S.C. Verma, Senior instructor(Admn.). 

With reference to his letter dted 02.4 0 02 

regarding submission of prQseCiPfl .saiiction from 
the competent authority'tOPrOSOCUte $hri S.C. Verma, 
Senior Instructor(Adrnn.),SSB.I, Tr inir'tg Ceri-tre, Haflong, 
Shrj N.K. Tiwari, UDC is hereby dii',eçted to obtain the 
prosecution sanction from the crrpetent authority and 
action taken in this regard be intimated to this office 
within 10 days from the dte 	rce1pt°f this memo. 

This has the appoval of 	 Training 

Centre Haflong. 

'l1t<ii 

(- S • C. VIiRMA )•. 
SENIOR INSTRUCTOR(A) 

T41AIN:ItJG CENTIIE1 HAFLONG. 

To 

Shri 
oh 

SB 
Haf.l 

N.K. Tiwari, UDC 
leave) 
Training Centre, 

onçj 

Leave address :- 

Shri N.K. Tiwari, UDC, 
E 902 MIG Flat, 
Partap Vihar, 
GaZiabd (U.Pj. 

- 

Cer 	d t 
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NO1/23/ESt/2901/T/ 	LL9 
Government of India, 
Ministry of Home Affairs, 
0/0 the Deputy Inspector General, 
SSB, Trainng Centre, Haflong, 
Dist: N.C.Hi.11s (Assam)— 788819. 

Dated the, 

MEMORANDUM 

Subject:— Court Case N0.CR - 146/2001 titled N.K.TiWari 
Vrs0 Shri S.C.Verrna, Senior instructor (Adni)o 

Reference is invited to this Office Memo 0  NO. 

1/23/Estt/2001/TCH/3008 dated 94 0 2002 on the subject 

mentioned above0 

In this connection, Shri N.K.Tiwari, UDC, 
Training Centre, Haflong is hereby asked to intimate this 
Office, action taken so far as calledfor Vide this Office 
above referred0 

:1 

His reply should reah to thi :ffiCO by 
13.52002 positiVely. 

v'ri N.K.Tiwari, UDC, 
SSB, Training Centre, 
HAFLONG. 

1/41 

( S.C.VRMA ), 
Senior Instructor (Admn), 
Training Centre, Haf.long0 

I 

: 



• 	
'4 	

L 

• 	•, 	 ___________ 
' A 

To 

shri V.K. !4alik. IPS 
Directorate General,8SB 

overnmeflt of India 	 .• 
Ministry of Home Affairs 
East Black V, R.K. Puran 
NewDelh1'66 

	

/ 	 I 
Subjecti' PERNISSION 'OR PROSECUTIi 	Sri. SC. Verma. 

Sr 

Ref 	* Cr. Caee No. 146/01 pending before the Hofl'ble 
- 

• Sir. 

Kindly refer to my application dated_2LjLLWhiC 1  

addressed to you Sir, and copies endorse4 to others. 

2. 	)prOpoa to the subject cIted ábovoI beq to state the 
the following few lines for youkift3 biIdertt ion and neces 
action. 

That on 	a criminal case was filed by me 

against hrt S.C. Verrna, Sr. Instr(.rnrL)TC Halong, on charg 
of corruption under, the Preyenttofl of Corruption Act.. A copy 
of the complaint pet ttton i enc1osd hre'ith. 

*fht bOtur oC nnuno *nvo1c1nh1e, o1roisrTimtnnnam L'lfl'l  all 

bointo of urtjenOy I oould not u&c p 	ilon to p:o:itcute 
Shri Verma an required by the pecuention of Corçuption Act. 
However, the Hon'blo Court had..adrnttt 	thE cas and later 
a direction was given to seek the afore8id p&rmi8siofl. 

H  	 the aforesaid premiea It 	heréfore prayed 

	

tht your p',.i' 	I 	'" -1 '. 	"''' 	P'  

- 	J_,••_i••2•_• 

And for your act of kthclnes .1., :&?ailver pray. 

'ours fiitfu11y 

\\/1 

( N • <. TI 	I ) 

Tajnj;rCozitre,ss3 9, Haflong 

Copy to : 

The Hon'ble 
information please. 

C 5 i ' d 	k te 

N.C. HUn Haf long £o: Y.r dnd 

at 

N.K. TIWARI 
AMC 

Haf 1 or 



No.1 /.?3/'stt/2OO1 /Tii/ . 
Govt. of IflC1i, 
1inistry of L nue i22r irs, 

Office of the 1),I.G.. JSB 
Training Centre, liaflong. 
Dist : N. C. lulls, Issarn. 

Dated.the, 

'fK1 Ai11J 11 

Sub : Court case No. •CR-1 16/2oo1 titled N. K. 	ri 

Vrs. Shri S.C. Verma, Senior Inntructor(Admr). 

Ref. this Office Memo lb. /23/Estt/2001/TCFI/2777 
('thted 2/4/20029Z - No. 3008 cIt. 9/02 ond. No. 384) 
dated 9/5/02 on the subject citnd n1)OVC. 

2. 	In this cnntt, Shri N,K. 1  i'inri, UI)C, Training 

C 	 grntre, Haflon is further dirc'ctecl to O1?taifl prosecUiOfl 

5nctjOfl from the competent nuth i1r. to oro,socUë Shri 
5. C. Vermo, 6pnior instructor(AcIrn), TC, Hoflong as 

ordered by lion' ble tddl. Lkputy CommissiOflcr, 
I.I.C. Hills, liaflong Court on 26.0.2002 

3. 	Action taken so far siild be intimqted to this 
Office by 20/06/2()02 nositiVelY. 

von! 1i ) 
3enior Instrutor(ACifln) 

Training Centre, Ha'lorig. 

Toy 

' 1ri N.h..Ti\ari, iTDC 
rintng Centre lfloni 

'I 

Ii 

ctcl 
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BEFORE THE HNBLE MAGITE fl 	S, RST CS 

PISTRICT: ftc. HILLS; HAFLONG j  ASSAM 

• 	

Cr. Caseno:/.6' /2002 

U/section 500 I.P.C. 

INTHEMAUEROF: 	 ,. 

Shri Narendra KumarTiwarl 	
1 

S/O Shri Markerideo TIwárl 

RIO SSB, Training Centre, Haflong 

•.COMPLAINANT. 

Shri Pawan Kumar 	 .. 

SFA (Carpenter) 

SSB, Training Centre, Haflông, 

Shri Keshar Ram 

• 	 AFO. (G),SSB, Training Centre, Haflong. 

• 	
.5 

Shri Suraj Kumar Stngh 

Driver, $SB, Training Centre, Haflong. 

Shri Amrej Singh 	'. 

SFA. (G), SS.B, Training Centre, Haflong. 

RESPONDENTS. 

The humble petition of the complainant above-named 

MOST RESPECTFULLY SHEWETH: 

That the complainant is a citizen, of India and an emoyee of 

SSB, Training center, Haflong, posted as an upper division clerk (U.D.C.). 

That the respondents are also citizens of India.and.are residents 

of Haflong. They are all employees of SSB, Training cêntér,-Hauiohg. 

That the Complainant received a memorandum from the SI (A) 

bearing no. '1/5/NKT/99/TCH/'1618 dated 19.2-.200Z wherein' 'it was alleged 

that the aforesaid respondents had made representation that they had given 

money to the complainant.for filing a case challenging the. suspension of LTC 

facility 	
S 	 . 

to Central Govt employees Later the complainant recved another 
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0. 

memorandum bearing no. 1/5/NKr/991TCH/1896 directing the Complainant 

to inform aswhether the aforesaid money has been refunded or not. Besides 

the 	aiove,, the 	complainant 	received 	similar 	memorandums 	dated 

26.12.2001 and 8.3.2002. All these memorandums and allegations have 

causedi immense mental tension and agony to the complainant besides the 

social stigm& accompanying the same. 

Copies of the aforesaid memorandums are annexed hereto and. 

marked as DOCUMENTS L 11;1.11 & IV respectively. 

That the complainant has never received any money from the 

responcents for riling the aforesaid case. The aforesaid allegation has come 

as a shking blow to the complainant. 

That the complainant has not been served with a, copy of the 

aforesaid representation of the respondents. If at all any such representation 

has been made then the Same has been made with mala-ficle intention to 

defame the. otherwise, good reputation of the complainant. 	., 

6 	 That the respondents had been served with legal notices dated 

3 4 2002 wherein the complainant categorically denied the aforesaid 

alJegatior and also demanded a clarification from the respondents as to why 

they had made the aforesaid false allegation 

A copy of the legal notice dated 3 4 2002 is annexed hereto and 

marked as DOCUMANT V. 

7 	 That the complainant has always been a law abiding and God- 

fearing person. He has, always had cordial and friendly relationship with his 

neighbours, friends etc. He always held respect, love and admiration of the 

denizens of his locality and is known for his lionesty and his helping nature 

8 	 That the allegation of the respondents has tarnished the imae 

and reputation of the complainant His friends, relatives, colleagues, other 

employees etc. have started looking down at him after the respondents made 

the aforesaid baseless and false reprësentätion. 

That as the complainant.. and respondents are residents of 

Haflong and alsothe cause of, action ha occurred at Haflong, this Hon'ble 

Court hasjurisdiction to try this case. . 

That this petitionhas been filed bona f9de and for the interest of 

justice. 
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In the aforesaid premises it is therefore most humbly pryed 

that Your Honour may be pleased to issue notices to the 

respondents calling upon them to show-cause as to why action 

should not be taken against them under section 500 I.P.C. and 

on hearing the parties be pleased to take necessary action(s) as 

per law and / or to pass any such further / other order(s) / 

direction(s) as Your Honour may deem fit and proper. 

And for your act of kindness the complainant, as in duty bound, shall ever 

pray. 

VERIFICATION 

I, Sri Narendra Kumar Tiwari, Sf0 Shri Markendeo. Tiwari, RIO SSB, TC, 

Haflong, N.C. Hills, Assam, aged about 47 yrs do hereby solemnly affirm and 

declare that I am the complainant in the instant case and that the 

statements made in the plaint are true and correct to the :.St of my 

knowledge, belief and information. 	. 

it ... 	 ,..... 	.... 	..: 	...• 

And I sin this Verification on this 	. 	day. of 	2002 at Haflong. 

(Narendra Kumar Tiwari) 

TI_I L*I 	&4kJJI 	 .. 	 - 	 tT 	iW 
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Da e of application for 	 Date of delivery of the 	Dale onwhich the copy 
the copy. 	 Date fixed for notifying 	requisite stamps and 	was ready for delivery. the requisite number of 	

folios. 

iiflt 
Date of making over the 
copy to the npplicant. 

23- 	 OftQ 

Certified copy oE orderdatd 78-02 paced : 
by Shri L.i<hawiung, AUdi3)eputy, Commissioner, N .0 .111113 
Halong, in connection urith .C.R 0 Case 154/2002,U/S 500 IPc. 

C) R_E R  

7-8-02, 

0 

•/ \ 
0 

Comp1anci-it repreierited by his lawyer. All 

P : responuents present and filed 

. 
- 	

0 

Heard learned aUvocats appoarino for the 

F complainent also pointed0 out that the case is triable 

by the Magistrate 1st. Class as per cla3sificatjon of 

case. 

Accordingly,. the caseis otransferred to 

•SmtI.S.Langthasa, 1agst, 1stC1ass or disposti. 

0 	
FIX:- 1-10-02. 

ji.Ki1F1El) 1(1 'c'.' 	 COt 

	

V 	0 	 Addl.lJeputy Comruisoicnei:, 

	

0bIIeu 	 0 	 U .0 Hi us ,Fkif long 

Typed: - 	\*v" Worth Caci'i.irJJI!l VlsI. 	0: 

Cornoared 	 &,_77 
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Remuider no.1 

To 

Shri V.K. Malik, IPS 

DGSSB. 

Govt. of 1ndia MHA. 

East Block 5 RK Puram 

New Delhi- 66 

(Ref Cr. case no. 146101 pending before the Hon'ble ADC.HafloAg. 

sir, 

kindlyreferto my application dtd 3.6.2002 (illegible) saèking grant of 

permission to prosecute the case against Shri SC Verrna. 

2. 	 in the aforesaid premises it is therefore praye4 to your 

august Self may be kind enough to grant permission. Kindly accord 

permission and convey the same to me and as well as the Honble Court 

Háflong at the earliest p1. 

And for your act of kindness I shall ever way. 

Yours faithfully, 

-sd- 

2/7102 

( NK Twati) 

uDC 
TC Haflon. 
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Reminder no.2 
To 

Shri V.K. Malik, IPS 

DG SSD. 

G.OJ, MHA. 

East Bkck 5 RK Puram 

New Delhi-66 

Sub: ReQ issue of approval in Cr. Case no. 146101 in r/o Sh1 Sc Verma, 
•Sr lnstr (Mmn) TC Haflong. 

kindly refer to my lettsr nos nit dtd 3.6.02, 2:7.02 & 20.7.02 on the 

subjt cited above. 

2. 	 Sir7  Ihave not received any response for your side. Kindly 

approval conveyed to me or the A. D.C. HafIon. kindly expedite. 

- 	Yours faithfully, 

- 

2017/02 

(Nkliwari) 

UDC 
TC SSB Haftong. 
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Reminder no.3 

To 

Shri V.K. Malik, IFS 

DGSSB. 

G,OJ, MI-tA. 

East Block S RK Puram 

New Del hi- 6€ 

Sub: Flec issue of 5pproval in Cr. Case no. 1461 101 aainst Shri SC 

Vernia, Sr lnstr (Admn) TC Haflonq. 

sir, 

kIndly refer to my letter nos nil dtd :3.6.02, 2.7.02 & 203,02 on the 

subject cited above, 	 - 

2, 	Kindly issue the approval/ perm%SSOfl r  which is still awaited 

to your kind p1. 

Yours faithfully, 

-sd- 

12Ii02 

( N K Tiwari) 

UDC 
TC1 

'e 	e 
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MO, l/23/Estt/2001/TCH/ 6  
Government of India, 

1 	 Ministry of Home Affairs, 
. 6/0"t the .nspector General, 

'-4 	 Training Centre, SSI3, Haf long, 

DaLed, the 

ORDEi 

Whereas a disciplinary proceeding against 
Shri N.K. Tiwari, UDC is contemplated. 

Mow, therefore, the undersigned in exercise 
of the powers conferred by subrule () of Rule40 of 
the Central civil seryice(classiflcation, Control and 

I Appal) Rules,1965, hereby places the said Shri N.K.Tlwari, 
UDC under suspension with immediate effect. 

It is further ordered that during the period 
that this order shall remain in force the headquarters 

L of hri N.K Tiwari, UDC should be Training Centre,SSB, 
H Haflong and the said Shri Tiwari shall not leave the 

heacniarters without obtaining the previous permission 
of the undersigned. 

4-,  ~yi 
LKD. SINOH Deputy tnepector General, 

Training Centre,SSB,Haflong. 

to s 

'(i. hri N.1Z, Tiwari, UDC, 0/of the DIG, 
ii 	Training Centre, SSB, Hafl9ng. Orders 

tegarding Subsistance.. allowance 
admissible to him during the period of 
14s suspension will issue seperately. - 

The senior Instructor(Admn,), T.C. }faflong. 

41e senior Instructor(Trg.), T.C. Haflong 
for information and 'necessary action0 

4 The Accounts (!fficër0- 'r0c0 Haflong for 
nforrnation and necessary actiono 

5, i/F. 	 •- 	 .,,., 	 - 

4 
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No 0 /6/pE/NKT/O2/TCH/  
Government of India. 
Ministry Of HOme affairs 
o/f the ..Xnspector General 
Training Centre,SSB,Haf long. 

Dated, the 	C210 

H 

	

	 / 

MEMORANDUM 

The undersigned proposes to hold an inquiry 
against Shri N.K,Tiwari, UDc under iule 14 of, the central 
Civil services (classification.Control .  and Appeal) Rules. 
1965. The substance of the imputations of misconduct or 
misbehaviour in reppect of which the inquIry is proposed 
to be held is set out in the enclosed statement of 
articles of charge (Ahnexure I) . A statement of the 
imputations of miconduct or misbehaviour in support 
of each article of charge is enclosed (1nnexire-II) . 
A list of documents by which, and at list of '4zithesses 
by whom, the articles of charge are proposed to be 
sustained are also enclosed (Annexure-Ill &IV ).. 

Shri N,K,Tiwari 0  UDC is directed to submit 
within 10 (ten) days of the receipt of,. this Memorandum 
a written statement of his, defence and also to state 
whether he desires to be heard in person.. 

He is informed that an inquiry will be held 
only in respect of. those articles of charge as are not 
admitted. He should, theréf ore, specifically admit or 
deny each article of charge. 

4, 	Shri N,K,Tiwari, UDC is further infOrmed 
that if he does not submit his written.statefnent of 
defence on or before the date specified in pra-2 
ábave, or..does not appear in person before the inquiring 
authority or 6therwi2e fails Or refuses to comply with 
the provisions Of u1eFl4t,bfthe ccs (CCA) Rules,1965, 
or the orders/directions issued in pursuance of the 
said rule s, the inquiring authority may hold the 
inquiry against him'ex. parte. 

5. . 	Attention of .Shr.t N,K.Tiwari, tJDC is 
invited to Rule 20 of the Central Civil Services 
(conduct)' Rules 1964, under which no Government 
servant shall bring or attent to bring any political 
or outside influence to bear upon any superior 
authority to further his interest in respect of matters 
pertaining to his service under the Government, If any 
representation is received onhis behalf.. from another 
person in respect of any matter dealt with in; these 
proceedings it will be persuined that Sh,N,K,Tiwari, 
UDC is aware of such a .representation and that it has 
been made at his Instance and action will.beHtaken 
against him. .f or violation of' Rule 20 of the ccs( Conduct) 
Rules, 19640. 	. 	., 

6, 	The receipt of the memorandum may be acknow- 
ledged. 

( K.D, SINGH')' 
slwi N.K.Tiwari ,uc. 	DY. INSPECTOR GENERAL 
Ttaining Centre ,SSfl s. 

	 TRAINING CENrRE,HAFLOMG, 
Haflong: N.,C.,.1Iills:. 
Assami PIN-788820:'. 

I. 
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.' 
ANNEXURE-I 

Statement of artiàles of 6ha±gO frmrned against 

Shri N.K. Tiwari, UDC. 

ARTICLE—I 

That the said Shri N.K. Tiwari, UDC while 

functioning as UDC in the Office of DIG, Training Centre, 

•'• .. 	 i 	. 

'Instructor(Adinn), Training Centre, Haf long w1.thallega- 

tibn. that Shri Verma had passed all the TA Bills of NGOs 

who proceeded on official tour to Delhi and othr places 

after taking 10% commission from the officials ir 	advance 

>7sthce 1999. The allegation levelled against Shrt S.C. 

yerma, Senior Instructor(Admn) are completely baseless 

and fabricated. He thus exhibited non-maintenance of 

H integrity, and his act and conduct is unbecoming on being 

a Govt. 	servant. He thus vtolated Rule-3(1)(i) &(iii) 

of CCS(Conduct) 	Fules, 	19640 

ARTICLE-Il 	.. 

H That the said. Shri N1K. Tiwari, UDC while 

H 'functioning in the aforesaid office had collected Rs.100/- 

H each from staff members of TC, Haflong namely Shri 

H Késhar Ram, AFO(G), shi Suraj Kr. Singh,. Driver., Shri 

H Amrej Singh, SFA(G) and Shri Pawan .Kumar,.. SFA(Carpenter) 

L. 

in view of filing a case in the court of, law in the 

H mtter of ban on LTC which subsequently lifted by the 

Govt. in respect of members of CPMFs posted in the North 

Eastern Region resulting which the case need not filed 

H iri, the Court of law. In spite of written communication 

served to him, Shri Tiwari denied about his collection 
• 

of said amount from concerned officials and .stra.ig.htway 

H flied a case in theL court of ARM 	Hills, Haflong 

aainst the aforesaid officials vide CR No.154/2002 under 

sàction 500 IPC. His, act and conduct thus regarded 

grossly immoral and has not maintained integrity which 

is unbecoming on the. .part of Govt. servant. He thus 

violated Rule_3(1)(i)&(iii) 'of CCS (Conduct) Rules,1964. 



ANNEXURE-.II 

!3ttomenL of. iinpuit1ot of iiiitctjiiduct or 

misbehaviour in support of the articles of charge framed 
against Shri N.K.Tiwari,UDC. 

ARTICLE-I 

report against Shri S.C. Verma, Senior Instructor(Admn) 

TC, Haf long vide his letter dated 29.9.200.1 bringining 

allegation of taking gratification of 10% commission from 
NOOs since 1999 naming the following officials,,: 

Shri D.C. Phukan, Accountant 
" 	Indrajit Das, LDC 
" 	R.C. Malla, UDC 

49 'I 	A.P..Chhotaray,St.eno 
50 " 	JálimSin.ghAFO(G)' 
6. " 	S.P. Singh, AFO(G) 

H 	7. 	G.P. Paul, SFA.(G) 	 H 
H 	89 	 Brahmachari, SFA(G) 
H 	9. ' 	N.K. Tiwari, UDC(Complainant). H, 

H 	During the course of prima facie enquiry conducted 

H 	by Shri R.K. Sarma, Senior Instructor(Trg), IC, Haflong, 
H 	all the above officials except Shri Tiwari hav stated 
H 	in thei2 statements that allegation brought against Shri 

H 	S.C.Verma, 51(A) is quite baseless and false. the complain- 

ant Shri Tiwari also could not give any material evidence 

H 	in support of alleged allegation. The allegations are 
H 	completely baseless and malicious. His act and conduct 
H 	thus exhibited utter disrespect of superior authority 

4nd also reveals his doubtful integrity ,and gross moraf 

rñts.conduct. His further retention in service is quite 

H 	unsafe and untrustworthy as the authority could not rely 
H . his faithfulness. 	 H 

ARTICLE - II 

H 	That Shri N.K. Tiwari, UDC. had received Rs.100/- 

each from S/Shri Keshar Ram, AFO(G), Amrej .Singh, SFA(G) 

H 	Suraj.Kr. Singh, Driver and Pawan Kumar, SFA(Carpenter) 

Con td,..P/2 



-2- 

H 	during June/July/2001 in order to file a case 

H 	jointly in the Court of Law against the order of 

H 	Govt, regarding suspension of LTC facility to Central 
Govt. employees which at later state need not to be 

filed as the LTC facility restored'to the members 

of CPMFs serving in the North Eastern Region. But 

Shri Tiwari had not refunded the said amounts to the 

above named officials .salthough the amount no longer 

required for this purpose. In spite of written commu-

nication served to.'hiin by the authority to re-pay the 
amount, he has not complied to the order of his 

authority and had also stated that he has not collected 

any amount from any officials of TC, Haflong. Beside 
this he also Indulged in to take the shelter of Court 

over the petty matter which should have been settled 

by his official authority. His act and condu, thus 

shows doubtful integrity and is unbecoming a}a Govt. 

servant. His further retention in service Isflost 

undesirable on the ground of serious moral misconduct. 
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FORE THE DEPUTY INSPECTOR GENERALJJRAININGCENTRE,J-AFLONG 10 

IN THE MATTER OF: 

Memorandum No. ,1 / 	/ DE ( NKT  1 02..! ICH / 6375 

Dated 21.8.02 

-AND-- 

IN THE MATTER OF: 

Written Statement w.r.t. the aforesaid Memorandum 

-AND- 	... 	 . 

IN THE MATTER OF: 

Shri Narender Kumar Tiwari 	. 

.. 	.......... Rewbndent 

The humble petition of the respondent above-named 

MOST RESPECTFULLY SHEWETVH: 

That the respondent had received the aforesaid -memorandum dated 

• 	21.8.2002 and have gone through it and have understood the contents thereof. 

That save and except the .statements made. in the a1oresaid 

memorandum which are specifically admitted hereinafter the rest are denied by the 

respondent. 

That in Article I, Annexure I. it is stated that the allegaboñs leveled 

against Shri Sc Verma is baseless and fabricated. This is absolutely false and I 

stand by my earlier statement that Shri SCVerma had passed all the fale TA Bills 

after taking 10%. commission. I have made a bona-fide complaint against an 

offence which. is a national malaise. There is no law that bars a person from making 

a complaint against a crime and in fact it is a duty of the public under Section 39 

Cr.P.C. to give information of the kind of such a grave offence committed by Shri 

Sc Verma to the nearest Magistrate or Police Officer. ,is uch;IJave not!Exhihited 

any non-maintenance of integrity and my act and conduct is not unbecoming Of a 

Govt. Servant. I have not violated any rules and in particular Rule-3 (1) (i) & (iii) of 

ccs (Conduct) Rules, 1964 and the same is not applicable at all in this case. 

That in Article II, Arinexure I, it has been a lleged that I had coUected 

Rs.100/- from the employees ofTC Haflong,.viz-Shri Keshar Ram, Shri Suraj Kumar 

Singh, Shri Amrej Sfngh and Shri Pawan Kumar for filling a case. The said allegation 

is totally false, fabricated, baseless and a figment of imagination, of some idle and 

evil mind. I categorically deny the said allegation and the said employees are put 1:0 

the strictest proof thereof. As staled in the memorandum 1 had denied the said 

allegation but I kept on receiving memorandums carrying the aforesaid allegations 

over and again. I have served a leqal notice upon the aforesaid employees on 
Ctrt i.  

Q1O4.7 JiViñtj lirñ ,13C1 	Fy 	fzh5 funfti 	iH1ith IJI j - i 	hr' tha, jij-à fj Fjijfy 
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to why they had made the aforesaid allegations áainst me and also to send me a 

4copy of the. representations which they had allegedly made to Shri SCVerma. The 

aforesjd employees did not' clarify as required by me nor haie they served a copy 

of the said representation to me till date. They also did not withdraw the aforesaid 

false allegations against-me. It was only after about three months that I had. 

approached the Hon'ble Court. Therefore it cannot be construed by aiiy stretch of 

imagination that I have straight away filed a case as lleged mindlessly in the 

Memorandum and I categorically and vehemently deny the same. Further there is 

no Law / Rules that bars me from approaching a Court of Law to seek justice under 

section 500 I.P.C. Therefore under no cirdirnstances have I violated Ruie-3 .(1) (I) & 

(iii) of CCS (Conduct) Rules, 1964. It is difficult to understand how the question of 

immorality is applicable in this case. Nevertheless 1 have done no act or conduct 

which is immoral nor have I failed to maintain integrity as alleged. The allegations 

leveled against me purports to make it an offence to seek justice in a Court of law 

or to abide by the duty prescribed by theCr.P.C., 	.• ' 	
- • 	

. 

5. 	That in Article I, Annexure .11, it is stated that .Ihad reported against 

• Shri SC Verma alleging him of taking a gratification of 10% commission from the 

following officials viz-Shri DC Phukan, Shri Indrajit Das, Shri RC Maila) Shri AP 

Chhotaray,shr-i Jalim Singh, Shri SP Singh, Shri GD Paul, Shri Brahmaciari, Shri 

NK Tiwari. I still stand by my aforesaid allegation. 'I do not understand as o why or 

what must have compelled the aforesaid officers to shield the misdeeds of Shri SC 

Verma. However when such a senior and powerful official is being complaint against 

nothing can be ruled out and. back tracking as in the instant case is common. As 

stated earlier there is no law that bars a person from making a complaint ga Inst a ;  

crime. I is a duty of the public under Section 39 Cr.P.C. to give inormatin of the 

kind of such a grave offence committed by Shri SC Verma to the nearest Mgistrate 

or Police Officer. As such I have not exhibited any non-maintenance of interity and 

my act and conduct is not unbecoming of a Govt. Servant. I have not violated any 

rules and in particular Rule-3 (1) (i) & (iii) of CCS (Conduct) Rules, 1964Jànd the 

same is not applicable at all in this case. I do not understand why it is qui tb unsafe 

and untrustworthy to retain me in service and why the aithorities cannotrely on 

my faithfulness when all that I had done was:in .p.urs.uance of the duty prescribed by 

the Cr.P.C. I had acted as a true and honest Govt..;servant and have bra iglit to 

light the misdeeds of a corrupt official which should be encouraged rather than 

discouraged. It is for only corrupt officials that a Govt. servant like me would be 

• unsafe and untrustworthy as I am not one who would hide and / or aid & abet such 

misdeeds and corrupt practices faithfully. If such a bona-fide and honest act of 

mine can be termed as exhibition of uller disrespect of superior authority or, 

doubtful integrity and vioral misconduct then I do not, regret my act. However I 

deny that .1 have ex ted utter disrespect to, superioç authority or that I nave 

doubtful integrity an.. 	.wal misconduct 	. . 	. 	. 

• . S 

11 
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That in Article II, Annexure II, it has been aeged thatI had collected 

R5.100/- from the employees of TC Haflong, viz-Shri Keshar,larfl, Shri Suraj Kumar 

Singh, Shri Amrej Singh and SM Pawan Kumar during June-July 2001 for filling a 

case. The said allegation is totally false, fabricatec1, baseless and a figment of 

imagination of some idle and evil mind. I categorically deny the said allegation and 

the said employees are put to the strictest proof thereof. I admit that I was asked 

through memorandums to refund the alleged collected amount. But asl had not 

taken the aforesaid alleged amount the.quest!on of returning the same thd not arise 

and I had intimated the same in my repiies. Asstated in the memorandum I had 

denied the said allegation but I kept on receiving memorandums carrying the 

aforesaid allegations over and again. Ther e is no question of any 'indulgence' in so 

far as going to the Court is concerned. Further there is no Law/ Rules that bars me 

fyom approaching a Court of Law to. seek justice under section 500 I.P.C. Therefore 

under no circumstances have I violated RuIe-3 (1) (I) & (iii) of ,  CCS (Conduct) 

Rules, 1964.1 It is difficult to understand how, the question of irnmoralty is 

applicable in this case. Nevertheless .1. have done..no act or, coidct which is 

immoral nor have I failed to maintain inegrity 	alleged. I donot:pnsider.the 

matter to be 'petty as alleged, as my good reputation is at stake and because I am 

not someone who has no integrity of character, immoraL spineleSS perS9n etc. 

That the matters relating to. the. aforesaid aliegation,Hr.t. .10% 

• commission . and collection of money for filliñg a case isunder the ,adjdicatiprl.Of 

the Court of the Hon'ble Additional Deputy. comrnksone,, N.C. -IilIs anEth Hon'ble 

Magistrate 1class, N.C. Hills respectively and is pending..ASSch.hefl1atters are 
V

. 

Sub-Judiced nd cannot be taken up,foriDepartmentaj,Enquiry ard. terefore the 

order suspeniofl against me contemplaipg the s&d,Dç,p artmentaflqUiry. is illegal 

ab-initio. 	 .•• 	 -,. 	 -. 	 ., 	
• 	r 

I 	 • 	

-, 	 I 

In the aforesaid premises it is therefore prayeqthat the . partfflçfltal 

Enquiry be dropped and the order of suspenSfl 	revok.4 

And the respondent, as in duty bound, shall ever pray. 	 -• 	 - 

(91 

ift) 
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T)ated Hafloflg.the 
24th August, 2102., 

To, 	 '. 

Shri V.K.Malik, IPS, 
D.O., S.S.B., M.H.A. 	. 
East Block - 5 	... 	 . 	 .. 	 ' .. 	 . 	

. 

R.K.puram. New Delhi-660 	•.- 	 .... ;., 

Sub: 	Representation. 	 . . 

• Reft 	Memo N. 1/6/'flE/NKT/02f'CH/63'75datéd 21.08.02'. 

Respected sir, 
. 	Apropos to the subject sttéd above. I have the 

honour to lay down the following lines for 'favour of. 

your kind consideration and necessary aCtion. 

1. That, I have been falsely accused of claiming 

T/A Bills of '1st Class Train far.9  without any, pr-of or 
evidence by shri S.C.Varma. and for co1.lectionof Rs.100/-

each from four employees of T.C.Haf long. 

7. That, shri S.C.varma has been harassing w.r.t. 

the aforesaid matters. ': • 	' 	' 	' 	
, ' ' 

'chat, I filed a case 'In theHaflonq äourts, 

xegarding the aforesaid allegations against hri s.C. 

varma & the four employees and the case's areending 

therein.  

That, as a retaliatory act s.C.Varma and other 

officials namcly shri Keshar .Rarn,'.shri',suraj.:gumar'.s.ngh, 

Shri Amrej :singh and shri pawa,nKumar have copsp.ire0 and 

have instigated the D.I.G. to suspend mew.e.f. 19.8.02 

contemplating D.E. I have also been served rnem contain_ 

ing the charges agains m. 	'. ...... 

As the matter, with regard.to whicl,.1ie  

proposed to be held1  is pending 'ith the court of law, the 
aforesaid D.E. Can not be conducted and the same is 11e-

gal -ab -inito. Therefore the o'ero' 	 ieIi 'siiss.ioh an 

D.E. is liable, to be nterfred by your goodseif andjto he 

set aside and quashed. 	. 	 • 	. 	' 	' 

6 I have already suhmItted .i/' th'thi'sfregard. 

7. That, i humbly submit that theordrof suspen-

sion is nothing but an act of highhandedness of the autho-

rity in T.C. Haflong and act of retaliation. 

con : 	 • 	

• 

Ctrl:eJ t.  
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Therefore, I most humbly praypr that your august 

self may be pleased to take necessary action in this 

regard and orders for revocation of suspension and D.E. 

in the interest of justice. 

And for this act of your kindness I shall remain 

- 	 ever pray. 

Thanking YOU, 

Enclosed: A COpY of w/s. 
dated 23.8.02. 

Yours faithfully, 
•:t V 

$i 
(NAREt'IDRA KUMAR TIWARI) 
U .D C. 
indcr f3upeflRiOfl. 

'I' .( • 	i hi r flfl(f 

Copy to:1. 
The D.I.G. Training Centre, Haflonq for tnforma- 
tion. 

The Adl. D.G. S.S.B. East Block 5, R.K.uram, 
nel.ht. 

• 1( • purrn, 	.!e•y rellii 
* * * 

(NARENDRA KUt41R TIWARI) 
U.D.C. 	I 

/\gt 
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IN THE (NTRAL ADMINISTRATIVE TRIBUNAL 	 ILI 

GUWAHATI BENCH : GUWAHATI 

OA NO. 288/2302 

Shri N.K. Tiwari 

Vs. 

Union of India & Others. 

 -and - 

In the matter of : 

Written Statements submitted 

By Respondents 

Brief History of the OA given below may be 

treated as part of the written statement. 

BRIEF HISTORY 

Shri N.K. Tiwari, UDC, Training Centre, SSB, 

Haflong had submitted 2(two) TA Bills vide his letter dated 
4 	

1.8.2001 and 30.08.2001 for The period from 1 11.7.2001 to 

21.07.2001 and from 3.8.2001 to 20.8.2001 respectively 

claiming 1st Class Railway fare(Photocopies of his letter 

dated 1.8.2001 and 30.8.2001 annexed bereto as Annexure-I 

and II. The said TA Bills were returned to the claimants 

Shri Tiwari, UDC in original vide *his Office memo No.11/ 

I 0/Acctts/2001 /9279 dated 22909.2301 unpassed with a 

direction to resubmit the TA Bills alongwith photocopies 

of I St Class Railway tikets as claimed by him. (Photocopies 

of memo, dated 22/09/2001 annexed hereto as Annexure-Ill) 

and the note sheet No.136 of The file as AnnexureIV). 
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Thereafter, Shri Tiwari, UDC did not submit the photocopies 

of tickets of 1st Class Rly, fare nor original tickets 

- 

	

	alongwith the TA Bills which was returned to him vide this 

Office memo  Dated 22.09.2001. The Incumbent also called for 

explanation for claiming false train fare of I st Class 

instead of 2nd Class Sip. Fare vide this Office Memo No. 

I /5/NKT/99/TcH/9343-45 dated 25.09.2001 '(Copy of memo 

dated 25.09.2001 annexed hereto and marked as Anneure-V). 

In reply, Shri Tiwari vide his letter dated 27.09,2001 

intimated that he had not claimed I st Class R.ly. fare in 

his TA Bills of July/2001 and Aug/2001. Moreover, he 

stated that be had perfori ned journey by 2nd Class Sip. 

And furnished ticket nos, of 2nd Class Sip. of the journey 

of the above period. ( Copy of his letter dated 27.09.2001 

annexed hereto and marked as Annexure -VI). 

Further, a reminder issued by the Accounts Officer, 

TI vide this Office memo No.9924 dated 10.10.2001 with a 

direction to resubmit original TA Bills which was returned 

to him vide this Office memo No.9279 dated 22.09.2001, 

(Copy of Office memo dated 10.10.2001 annexed hereto and 

marked as Annexure-VI-A). 

Having regard to the contents of reply submitted 

by Shri Tiwari, UDC dated 27.09.2001, Sr.Instructor(Admn) 

further directed him to resubmit the original TA Bills which 

was returned to him vide this Office Memo No.9279 dated 

22.09.2001.(Copy of the Memo No.10091 dated 17.10.2001 

annexed hereto and marked as Annexure-VIlI), 
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• 	 In the meanwhile, Shri Titan, UDC has made a 

complaint to Shri V.K. Maflic, IFS, Director General, SSB, 

New Delhi against Shri S.C.Vera,Sr.Instrctor(Ad) for 

taking gratification to the tune of 10% commission from 

officials of TC, Haflong while passing the TA Bills. 

He also named the officials from whom Shni Verina, Sr. 

Instructor(Admn) received 10% commission. (Copy of the 

complaint dated 29. 09.2001 annexed hereto and marked 

as Annexure-Vil). 

Thereafter, Shri Tiwari, UDC vde his letter dated 

18.10.2001 addressed to DIG, TC, Haflong stated that 

"the Original TA Bills of respective period have already 

been submitted in the Hon'ble Court, Haflong, He also 

stated that the Case is under consideration of the Court, 

so that the question of submission of TA Bills in this 

Office does not arise till the final decision of the 

Court. (Copies of his letter dated 18.10.2001 annexed 

hereto and marked as Annexure]X). 

On receiving the complaint dated 2900.2001 9  Deputy 

Inspector General, TC, Haflong ordered for preliminary 

enquiry to establish the tnith of the matter. The Inquiry 

Officer was detailed vide this Office Order No.1/Acctts/ 

2001/CH/10323-24 dated 23.10.2001 to conduct preliminary 

enquiry.(copy of the Enquiry order dated 23.10.2001 

annexed hereto and marked as Annexure-.X). 

Accordingly the Inquiry,  Officer conducted the enquiry 

and in the findings, it is established that the allegation 

raised by Shri N.K.Tiwari, UDC against Shri S.C. Verma, 

Sr.Instructor(Admn),wag not established for want of 

documentary evidence and the denial by the witness. (copy 
of the Inquiry Report Annexed hereto and marked as Annexure-XI) 
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4 
In the meantime, Shri N.K.Tiwari, UDC filed a case 

No.146/2001 in the Court of Addi. Deputy Cornmissioner, 

N.C. Hills, Haflong against Shri S.C.Verma, Sr.Instructor 

(Admn, TC, Haflong under Section 7 1, Prevention of 

Corruption Act. Subsequently hearing of the case was held 

onZ&G2(G2 26.02.2002 and the Hon'ble Court ordered 

that the Complainant, Shri N.K.Tiwari, UDC to obtain 

prosecution sanction from the competent authority to 

prosecute Shri S. C.Verma, Sr.Instructor(Admn) .(Copy of 

the order dated 26.02.2002 annexed hereto and marked as 

Annexure-IVII). 

Since the allegation raised by Shri Tiwari, UDC 

(Complainant) found baseless, the disciplinary &uthority 

decided to take disciplinary action under CCS(CCA)Rules, 

1965. 

Further, Shri S. C.Verma, Sr.Instructor(Adinn) issued 

a Circular vide No.1 /5/NKT/99/TcH/11628-31 dated 12.12.2001, 

and No.11834-37 dated 20.12.2001, addressed to all Officers 

and staff members of Training Centre, Haflong to intimate 

who have given money to Shri N.K.Tiwari, UDC for the 

purpose of filing a case in Court challenging the suspension 

of L.T.C. to Central Govt. employees. In compliance among 

the staff members, namely Shri Pawan Kumar, SFA( Carpenter), 

Shri Keshar Ham, AFO(G), Shri Suraj Kuxnar Singh, Driver and 

Shri Amrej Singh, SFA(G) have intimated that they have 

given Rupees 100/- each to Shri Tiwari, UDC for filing a 

Case for the above mentioned purpose.(Copies of the 

representations annexed hereto and marked as Annexure_XII to 

xv). 



) 

Thereafter, Sr.Instr'uctor(Admn) issued memo No.1 2075 

dated 26.12.2001 for explanation and to intimate as to how 

and by whose order, the amount was collected. (Copy of the 

memo dtd. 26.12.02 annexed hereto and marked as Annexure-XVI). 

if 

In reply, to the Memo Dated 25.12.20019 Shri Tiwari 

vide his letter dated 31.12.2001, intimated that the allega- 

tion against him (Sh. Tiwari) is totally false and fabricated. 

(Copy of his letter dated 31.12.2001 annexed hereto and 

marked as Annexure-XVI-A). 

Thereafter, Dy.Inspector General, TC, SSB, Haflong 

ordered a preliminary inquiry in r/o aUeged collection of 

money by Sh e  Tiwari, UDC for the purpose of filing a Court 

Case against the ban of LTC facility to Central Govt. enhpl9yees4 

Inquiry Officer detailed to enquire into this vide this 

Office No,1/5/NKT/99/TcH/2926  dated 6.4.2002 (Copy of the 

order dated 6.4.2002 annexed hereto and marked as Annexure-

XVI-B). 

In the mean time, She Tiwari, IJDC filed a case in the 

Court of 1st Class Magistrate, N.C.Hulls, Háflong against. 

the aforesaid 04(f our) employees. The Case is yet to be 

decided. 
I 

The enquiry Officer has submitted his preliminary 

enquiry report on 3.8.2002, wherein be could not establish 

full facts, whether Sbri Tiwari, UDC had actually collected 

the amount of Rs.100/- (Rupees one hundred) only each from the 

aforesaid 04(f our) employees since the witnesses have not 

precisely gave in their statements of having seen the actual 

amount of transaction. But it is a fact that some of the staff 

members was going to file a case jointly against Govt. of 

India on suspension of LTC facility to Central Govt. employees, 



which at latter stage, need not to be filed in the Court 

of law as the facilities reinstated by the GOl to The 

employees of CPMF serving in NE Region. (Copy of the 

opinion of 1.0. is annexed hereto and marked as Arinexure- 

xvi-c) 

Thereafter, Dy.Inspector General, TC, Haflong 

decided to initiate formal disciplinary enquiry aginst 

Shri N.KTiwari, UDC on the ground of false allegation made 

by him against Shri S.CVerma, SrInstructor(Admn) and of 

collection of Rs.100/- each from the 4(four) officials and 

also for approaching the Court over the matter of official 

transaction and by passing the official channel. 

Accordingly, Shri N.K.Tiwari, UDC was placed under 

suspension vide this Office Order No.1 /23/Estt/2001 ITcH! 

6736-40 dated 19.08.2002 and charge sheeted vide this 

Office Memo No.1/6/1E/NKT/02/TCH/6875 dated 21.08.2002 

(Copies of suspension Order dated 19.08.2002 and Article 

of charges aie annexed hereto and collectively marked as 

Annexure-'XVIII & XD( respectively. 

In the meanwhile, Shri N.K.Tiwari, UDC intimated this 

Office vide his letter dated 5.9.2002 with copy to the 

Inqtiry Officer that he can not appear or give any statements 

to the 1.0. since the matter are subjudiced to the Court 

and The departmental enquiry as ordered can not be taken up 

till the decision of The COUrt. (Copy of his letter dated 

5.9.2002 annexed hereto and marked as Annexure-XX). 
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Parawise Written statements are given below: - 

I • 	That with regard to the statements made in para I and 

2 are matter of records, 

That with regard to the statements made in para 3 of the 

application The respondents beg to state that the same are 

denied being baseless, false and based on concocted facts. 

The respondent No.4 never asked the applicant to pay a 

commission of 10% on TA bills for passing his TA Bills. 

The claims of the applicant is an after thought to save 

himself from the consequences of referring a suppressing 

false claim. 

That with regard to the statemtns made in para 4 

same are denied. The applicant made a false complaint to 

the higher authority about the demand of 10% commission 

by the respondent No.4 only to save himself from the 

consequences of false claim (which he had already claimed) 

to pressurize the innuediate controlling authorities and to 

divert The attention by false allegations. 

4.' 	That with regard to the statements made in para 5 are 

denied whereas the fact of the case is that the applicant 

submitted two TA Bills vide letters dated 01.08.2001 and 

30.08.2001 claiming I st Class Rly, Fare. The TA bills were 

returned in original to the applicant vide Memo No.9279 

dated 22.09.2002 with advice to re-submit the TA bills 

al ongwith the original/photOStat copies of I st Class Rly. 

tickets, But the applicant did not re-submit the original 

TA bills which were returned to him vide above mentioned 

memo but fresh TA bills claiming 2nd class R]y. Fare and 

afterwards claimed that he has never claimed for 1st Class 

Railway fare, 



• 1 

Copies of the letters dated 01.08.2001 9  dated 

* 	 30.08.2001 and memorandum dated 22.09.2201 are 

annexed hereto and marked as Annexure-I,11 andIlI 

respectively and The. copy of the note sheet No. 

136 is annexed as Annexure*-IV 

I 

5. 	That with regard to the statements made in para 6 

the same are denied being false. The applicant initially 

claimed 1st Class Ely. fare. The TA bill was returned to 

him in original for re-submitting alongwith the original 

or photocopies of the 1st Class Ely. tickets. But the 

applicant re-submitted The fresh TA Bills wherein he claimed 

2nd Class Ely. fare. The app).icant was again asked vide 

memo IIo.9343-45 dated 25.9. 01 to state why he has claimed 

1st Class fare whereas he has performed journey in the 

2nd Class but the applicant replied vide letter dated 

27.09.2001 that be has not claimed 1st Class fare. 

And to divert the attention from the illegal act 

committed by the applicant he sent a letter to Shri V.K. 

Malik, Director General, SSB, New Delhi vide letter dated 

29.09.2001 alleging the respondent No.4 for taking gratifi-

cation of 10% on TA bills from eight other officials of 

the institution, but all th'e officials submitted in 

writing that the respondent No.4 never demanded any grati-

fication or commission on the TA bills. 

The copies of memo dated 25.09.2001, letter dated 

27.09.2001 and 29.09.2001 are annexed hereto and 

marked as Annexure-V,VI and VII respectively. 
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That with regard to the statements made in para 7, 

the same are denied. The respondent No.4 never threatned 

the applicant in any manner. However memo no.10091 dated 

17.10.01 the applicant was IgImt again asked to re-submit 

the original TA bills but the applicant vide his letter 

dated 18.10.2001 replied that the TA Bills of the said 

period had been submitted in the Hon'ble Court and the 

question of submission TA bill in the Office does not arise 

all the above actions of the applicant clearly depict the 

diversionary tactics being adopted by the applicant to 

save himself from further action. 

Copies of memo date 17.10.2001 and the letter dated 

10 18.10.01 are annexed hereto and marked as Annexure 

VIII and CC respectively. 

That with regard to the statemtns made in para 8, 

the same are denied. There were many alternatives open to 

the applicant. He did not even inform the Head of Office i.e. 

DIG, TC,iHaflong before approaching the Hon'b].e Court of 

Addi. Deputy Commissioner, N.C. Hills, and filing a Criminal, 

case No.146/2001 against respondent No.4 

It is also submitted the preliminary enquiry *ta also 

ordered vide order N0.10323-24 dated 23/10/2001 to estabish 

the truth of the case(10% commission) and in his enquiry 

report the enquiry Officer vide his letter dated 1.12.2001 

opined that the allegations against the respondent No.4 are 

baseless. 

Copies of the order dated 23.10.2001 are opinion of 

the Inquiry Officer dated 1.12.2001 are annexed hereto 

and marked as Annexure—X & XI respectively. 
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8 0  That with regard to the statements made in para 

9 it is submitted that the memorandum was issued keeping 
in mind the humanity as the applicant is a low paid 

employee and non-passing of his TA bills in question map 

cause financial hardships to the applicant and his fami]Jy. 

That with regard to the statements made in para 10, 

it is submitted that the game are denied. A memo dated 

26.12,01 was issued to the applicant on the representation 

submitted by four officials that the applicant has collected 

Rs.100/- from each official of this institution for filing 

a case challenging the suspension of LTC facility to the 

Central Govt. Employees. 

Copies of the representations of the officials 

complaining the matter and the memo dated 26.12,01 

are annexed hereto and marked as Annexure-XII,XIII, 

XIV, XV, and XVI respectively. 

That with regard to the statements made in para 11 the 

same are admitted being factual in nature. 

That with regard to the statements lade in para 12 

it is submitted that it was on the representations from 

the 04( four) Officials of TC, Haflong stating that appliôant 

has collected Rs.100/- from each of them that the respondent 

No.4 being the administrativ. officers of the institute had 

- asked Sh. Tiwari to return back the money to the cbaimants/ 

officials above mentioned and there is no irregularity on 

this issue. 

120 	That with regard to the statements made in 1para 13 are 

factual and need no comments. 
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Copy of the Order dated 26.02.2002 is. annexed 

hereto are marked as Annexure- XVII. 

IN 	That with regard to the statements made in Para 14 

the same are admitted being factual in nature. This action was 

initiated with an aim to do Justice with the low paid four ,  

officials from whom the money collected. 

That with regard to the statements made in para 15 

to 17 call for no reply being matter of record. 

That with regard to the statements made in para 18 

the same are admitted as the matter was reported to the office 

of Respondents by the employees who have made representation for 

collection of Rs.100/- from each by the applicant. 

That with regard to the statements made in para 19 

it is submitted that the same has no relation with this office 

but requires to be complied by the employees individually. 

That with regard to the statements made in para 20 

the same are - admitted which was done for quick disposal of the 

ease. 

That with regard to the statements made in para 21 

to 23 the same are admitted as being factual in nature. 

That with regard to the statements made in para 24, 

it is submitted that the case was under process with the higher 

authorities. 

That with regard to the statements made in para 25 

are admitted. The same was done to keep away the applicant 

from the records and to avoid tampering of records by the 

applicant which may affect the disciplinary proceedings which 



// 

have been initiated against the applicant. 

Copy of order of suspension dated 19.08.2002 

is annexed hereto and marked as Annexure-XVIII. 

210 	That with regard to the statements made in para 26 

the same are admitted which was done to prove the authenticity 

of allegations beyond doubt which were raised by the applicant 

against respondent No.4. The enquiry was ordered by respondent 

No.3 because he iw the disciplinary authority for the applicant 

vide the sme memo he was also given an opportunity to explain 

his defence. 

Copy of memo dated 21.08.2002 is annexed 

hereto and marked as Annexure - XD(. 

2210 	That with regard to the statements made in para 27 

& 28 the same -are admitted. 

23. 	That with regard to the statements made in para 29 

it is submitted that the D.E. is still in vogue. The charged 

official would be provided all opportunities to project his 

case. Since the matter is of a sensitive nature and every 

possibility was there of tampering of the documents by the 

delinquent was placed under suspension. Subsequently after the 

Flonthle Court suspended the operation of the suspension order 

vide its order dated 05.09.2002, the dilinquent suspension 

order has been suspended but as'the matter is sensitive it is 

requested that the order of suspension dated 19.08. 2002 may 

kindly be upheld till the respondents are able to complete the 

D.E. being initiated against the applicant. 
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• 24. 	That with regard to the statements made in para 30, 

the same are admitted as per records. 

In light of the aforesaid submission, it x is 

requested that the suspension order be upheld till deemed 

Lit by the disciplinary authority. 

Verification. ........ 

Fl 

- 	 I • 	 • - 
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VERIF ICAT ION 

ieputy 

• Inspector General, Training Centre, SSB, Haflong being 

authorised do hereby solemnly declare that the statements 

ma1e in paras .L 	/ o ii / 3 / / °i. 2 	i 3. .2-i ty are 

• true to my knowledge and the statements made in Paras 

1 7 	/ 	o a-42 Z are true to my information 

and I have not suppressed any material fact. 

And I sign this verification on This_S/th 
day of November, 2002. 

Deputy Inspector Gene,aj 
raiaing Centre (B) 

Hat Long 

/ 

( 
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N. 	O/ACcTs/2oo1/ 

Gn t of Irvll-1 
L1int try 	ATfirs, 
Q'S.c* 	3B , 

It? Cttct , ~ cl flong. 

	

' I t 	pt/2001 

Mernoifl_ 

Referafleøbf the 3pi'liCrtiDfl thtted 01.8.2001 
and 30.8.2001 of 	'i N. . Tiwar, Ui)C regL'rcin 
passing his T.A.;lls for UhP jwrlod from z

g
14.7.01 

to 21.7.2001 mi. iT'om 	tr 	2flr)1. 

The 	 nf 	r1 	 ' ' Ti-. 'trt 	r 	'u up to 

	

t e 4  6nhihL 	OUC3 !ie 
below for hi 	e-33ry 	Lor1 

"Since DA0.1 will not CCCLpt the 2.. bill 
without ickets. hereo" w uay wr t ie 

to railwtay, - 	 o - t , 	' L 	 the authoriticity 
of ticketg in Th rl:ue o;' hri U.K. Tiwar. 

Secendy circular has Llready been issued 
in this rgar 	 will not be 
acceptt v'ithoi.'t 	 cXetsA PQWjM  
The 	jacL-T1ec1 f' -'ti 	.ked 	s ih h °'- 

do so . 

Hence, tltt T .i. biii. 	he 'ov'' period 
- ire returned h'otth w llch i;5y -t1I- n b' r'esuordt'ted 
after furriishti original/ Plinto c' nf 1jt class 
Rly. tickets 	. c.riined £o Lakir ru 	r rece3saI7 
action. 	 2 

- 

' utS U fficer, 
cntre, Ha1lon. 

Enclo:- As ibcve 

'to 

S h ri N • K • T iwr ri, UDC. 
'iriuthtng Centrit, Hf1.ong. 
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T.A.O1L dtd. 1.8.O1 o' Cd  
T.A.Dtll dtd.30.8.01 of Cixt it it& 	LL. 

Thoobovo nicttoxi T.A.Di1]o aro cubmittod by L3w f(...' 
• V.v'ai, UDC to PrOçdC1 to Lo1hcto cd .Do3.hi in ccnncction t'4th 

Cour Coco cnd otho QfC1O1 V3Z1O Q0 03.0000 bO OOCe 
r - 

() tbitt tLo 	 producin  
, •,tc1aco fl3.yi 	co. to pc ct 	to',11/W/loctta/2O01/ 

TCH/O1CQui.t)9 at% 20.0.01. 	t ic coc 	Lacd tIat. tho ortil . 
tcbotb do 'otod fO pacaing tho TA/fTC c3aioo. 

	

. 4* 	Otwi TLvmi hoo ouctci Cn bio op .catc cthd.,O.O1 
that tho tictoo tattc by tho fly. outhoiy, 	 tho dotoilL 
act odoi also roquincd as cppovcd by tho ZD Ce.- 

o 	. 	t 	tha ôo 	tioi öb1L& Ioo cc oay bo 
paaocl w, ouzncd to ho çftic3.ol ccieotçt 	.cin the nood!t.' 

Oubpittcd Cop hind porucol ond , 	ploaco. 
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T0A B.11 dtC1 ii o ¶hr-L 	CTE~ 7T,UDC 

	

dtd.30 	1 of Shr N.K.TeWri,UDC 
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PaSiflgthe TA/L'?1ajrns 

Shri TeIy l 
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in C4 
1 h.r.as .y*4 

ssi. sxin 
U!Y is 
twas  

• 4r.InatructO1 

!this canrsç 1  
'te this Of ft* 

¶9u1 TA 

Yoz wrLttei 
boxo 27tb41 

• H 

Tiig 1  .M 
r*9.t1 I! 

Ilk- 

1 Th 
: 	

Lnfoxrnat 

I c(••  

structor(Trg), 1Q4 for 
A pL)o. 

to Ui 	T4U fol 	 \j 

( ..C. 	LFU4A )" 
XgtructorQAdtjj) 

Trrin cbtre, 14sf long. 

- 

(7'Ul

• 	 xOk 
5 •I 

• 	)J 	, :. 
\t ;  

0. 1/t/NT/99/TQHJ 3 3 r- ,' 	AY  
ovt. of £ndi, 
inistry of Hoa. Afeir5 
ftice of the D.I.G. 5$8 
raining Ctre, Haflosig, 

tecithe, 251 67 

. 	 ti,. 
I you c*i. lit C1*s tck.t f*r 

with your Govt 1  4ty to 
xoxod the journey 	2nd Caaz 
verbal reply, you 	ltt.d thM 
ly poxd 67 YWAAft U C&*e. 
by ysi* isi- 	 £it- -K *  
rç) and Sb. S.C. P. Asstt.Cesdt/ 
ID O?f.Ce Cb*.x Of th 	dtn!. 

On, yuu are he.eby dir.ctsd to 
wy cIiA you claim lit Glass tiket 
ste*u Or 41.40inQ 1 	: 

Ay *ust xch to 
4.r,2Q01 positiveL 1 

C s.c. VF,j*4A) 
zix Znstr,t(M*a) 

1zais*tAg G.ntre 

IQ. 
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c2i7, 

The $p. Znatiuotor(A) ,• 
TC, UI, Maflang. 

(through proper ,  anc*l) 

lipo  

vLv$ AWSMOO ts ya*r i $o.i//Aooa/99ftC1/9343' 
3 dt 209001 asking tisasin to ap1aeai1Mn of lit alasa tlAzkts 
tars ifl TA b1ls. 

20 	In is aanasetioe,t* La wwdtud that I have not 
ols*ai4 1., alum tars in TA blfls as per your mom under rsferenc 

30 	It La not %andirstoad, hew t*as are  Instictor(Aden) has 
as*s The false ella.*Lon to NO Ihat I slsiasd lit class tars tic 
eto ia VW TA bfl Of Jul/Z)01 and Aug/XJOI wiThout going thrb1 

IN a, TA btUa of July/01 and Aug/01. 

**naa I pertovi.sd ut1aa/3oursiy in deeper • 
vids tioluta Ma as wrar s 

iuiVi 
	

rj 

III'PG to *A 	1497601 vids 2010002'7/0i474 

HWA to aby on 1.7.O1 vide 2.M.,62/7%4yO, 

aw to L0 on 20070O1 vidi 2.$o0441%. 

1. L/JW$ tt UN! on 3.5.01 vids T.Ro.*1%9 
2.fr to H. Delhi on 7.e.01 vide TJo.01354 

30 Delhi to Lu3ng on 17.5.01 vtd T.M..2141?z7O'g. 

tsar. fMThIUUy, 

• 	 U/.l7.9.Q1 

• 	 UDC 
T$g. braneb T. 

The PIG, IC, Ratlong fer inf.,mitLen pleiiae. 

84/00 

UDC 
Trg. $raaioh Tc11. 
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No.1T/1O/Attg/2001/TQI/ C7(3 2 
Grverrunt of Tndia 
inii of home Itffai's 	j 

	

0/0 t1 	• • C., . 2, 
Training Cmtre, !tnf1ong. 

oct. , 2001 

Mrrnornduri. 

leaso refer to this offic rmo Iio.1i/10/ 
.AccttS/2001/9279 datcd 22.9.2001 regardIng passing 
of T.J.. bills, for the er±od roi 14,7,2001 o 21.7.01 
and from 3.3.01 to 20.5.01, 

You are dire ctd Co su,nit the T.A • bills or 
th( above poriod ad furnish The documents as asked 
vido ahnv rerno for furTh 'otton at tii end, 

Accounts Ogricer 
TraIninc Centre, }Thflong. 

To 
Sun l. .. 1 i.wrri, UTY, 

•. 	I 

4'$ 

I 	 T 	
\ 

rTh 



A•NO/-v//r (Copy) 	 - 
No. 11/1O/Acctts/2000/TH/f009j 
Govorrimt of India, 
Ministry of Home Affairs\ 
Office of the D.I.G, SSB,' 
Training Catre, Haflong. 

Haflorig the 17th October/2001. 

Joaum 

PAiércncu of ShriN.K,Tiwari, UDC,TC, Haflong application 
dated 27.9.2001 regarding cl&ming 1st class train fare in his 
TA bials. 

2 0 	In this regard, Shri Tiwaii has been informed tha hehd 
submitted tvo TA. 	 this offite for the period from 14.7.01 
to 22.7.01 and frou 03,8.01 to , 19.8.02 claiming 1st class träih 
tire boththo journey for performed hs'Govt, tour to Kolkata' and 
uwahati— DeThirespectively by' quoting only 1st class tIckets 

numbers as mitioned below on the body of his TA bilis without 
furnishing lzt class tickets vide his application dated 01..8.-01 
and 30-.8...01. 

Parti.c4ars 	 Date of class Rly.tcket RIy. 
journey, travel. numbers 	fare. 

For the period from 14.7.0 to 22.7.01. 

j) 	
14,7.01 	SLP 03261 	. 131/ 

Gb?. to Koikata 	1.7.01 	1st 2931/834567 a., 1190/- 
ii)Retun journey 

Kolkata to GHY. 	19.7.01 	1st 006678/ 	Rs, 1190/ - 	
2156759 

GHY. to LlHaflong• - 22.7.01 - SLP 06732 	. 	131/ 
For ,  the irod fom O38Qjtg 19.8.01.L 

1) Onward journey 

Haflong to C$HY. 	03.8601 	SLP 05867  
GHY, to Delhi 	078,01 	1st 223413940 	P 

OUYO 

Rtun iournei 
Delhi to CHY. 	17.801 	1st 	6/563989 lhi 1435/- 
GHY. to Haflong 	1918 1 01 	..06789 	Rs. 131/ 

• 3, 	The above two TA bills were returned to Shri'Dj Tiwari with 
a diroction to ±esubmit the bills along with original/photo 66py 
of 1st class ny. tickets asclatmtd vide this office memoNo.ii/ 
10/Acctts/2001/9279 dated 22.9.01. Shri Tiwari v.'as alsà reminded 
to resubmit the bills with docUzbonts as asked for taking further 
actioli vide this offico memo No. 11/10/Acctts/2001/TC1i/9924 dated 
10.10,2001. 

4, 	Shmi Tlwani had also acitnitted that he had performed journey 
by 2nd clas instead of Ist'Class as claimedin his TA bills in 
train verbally in presence ofSiiri fLK.Sarma, S.I(Trçj) and Shri 
S.C.Pal, Account Officer jkd on 24.9.2001 in the office chamber •  
of senior Instructor(Aclmn) which was also communicated to ShrI 
Tiwari vide' this office memo No 1/5/NKT/99/TCFJ/9343_45 dated 
25.9.2001. 

(rnt41.. 42I, 



4ir 
On the above, it is not tmderstood how Shri TIwari had 

now stated and falsG allegation submitted against S€nior Instructor 
(Adxrn) that h-d not ciairned.lst cla5s train fare in his TA bills 
Vdo his applicaticn dated 27.9.2001. The TA bills where the 
railway ticket numbers quoted in his above mentioned application 
have not yet been roceivd by this office. 

6, 	Hence, Shri Tiwari, UX Is-hereby directed to resubmIt 
theortginalTAbiljs which wore roturnedto him vide this office 
memo No.11/10/Acctts/2001/927 dated 22..2001 within 3(throo) days 
on rec.tpt of thiG matzo for taking furLher necessary acti, 

Sd/ 
(.c.vw) 

Sior Instructor (Adim) 
Training Ctre, Haflong. 

To 

hri N.K.Tiviarii LJX 
Training Branch, 
Training Ctre, Haflong. 

'S... 

41 
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ozsed therein dresftdtq. 
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a brought mi liga$ against 
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To.': 
Tb. S. Z,(Adm) 	 . . 
i.c. Haflongo .. 	.. 

With reforonca to office circular No1/5/NKT/99/TCH/ 
11628-31 dat*d 12/12/01 regarding colLectith of saount from 
officia1s/offtc.r of TC Haflcng by Shr$ NK. ?iwart, UDC for 
fiLing Of a Case in Court chaLLngtng the uspnicn of 
1TC faciLity to CtraL Govt. WVLOYGOS  

2,' 	Zn this conn•ction it is brought to' your  kLrd 
notic. that Z have Qivan an aaiount of ib.iOO/. Ubpees Ona 
hundt.d) onJy to Shxi 'N.K. Tiwari UI3C .nd the Same amount 
has not yt bean returned to me by Shri HJ Tiwari UDC. 

Thanking you Sir. 

D.td. 18/12/01. 	 !o 

( VR) 
AEO(0), 



.4: 

Ivri & 	- 

\ 

Tb, Sidor Znstuctor(Admn), 
tr4nittg Contro, SSB, 
HatLong. 

Sir, 

With r.ferwLc. to your CLrcuIr No/ 5/NKtf99/ 
tcW! 162831 dt, 12/12/aool regarding 0U.t4't, of *moirnt 
frOa officøxs/offtct4s of. TC SSB Xaficng by Sri NKTiwri, 
41DC for StUng of case in Court chøUg11ng tho uspnsLon of 
LTC facUlty to CtraI. Govt. m$oye. 

4 	
f 

12, 	 Zn this ragardi, Lt is brotigh t* biar ,ktnd 
no'tce tb* 2 have givi an 	 n. 
hidrad) ort]y to Shri N.K. Uwart, UDC d tam abunt 
has not totuzied to vio.  by Shrt Ttwart, UDC 

Thanking you Sir, 
I 	 lft 4M 	 .' 

4..$4 

Touts faithu12y, 
•. 	. 

Dated s 20.12.20014 	 ''2O12,2OO1 

SFA(G). 

- 	 0 	 •- 	 ..'" 
-: 	

''•'-• 

1 0.• 	 - 	 0 	 - 

	

0 	 j 

00 	
I 

-t 

I '  

I. 



.. . L 

ts 
7 

r 

i7 	I 	 '1c; 

iT 
-mv  

I I 
2111 ,  

1 - 	
I  71   1/37A1Y/ 
rcIv 1ie4_1 

13 IL 	
4 D7t7Li1 	 '4 

' 	
L) 

1' 

c_ 
L j Pt 

I 

F 

j jfii 

	

I 	I 	 1) 

II, 	I 	 \}fc 
LI1Jt) 

10 

4 	 r 
I 	

•' 	 :' 	 - 	 CA 	i'H) 

•F• 	

•1 

• 	
-:H 	 i • 	

II 

• 	 '_': 	
: 

• 	 - 

- 

I' 

- 	. • Ii1• 	1 	 • 	 -, 

••L 

• 	
• 

	

I 	 1 

• 
• 	

4 

	

I 1 	 ••.. 

	

I • 	
'•i 	 • 4-• 

i 	 IF 	

•i 

• • 	 4t : 

	

Ii. 	

• 

	

• .; I 	 ;.!. 1  

• 	
•L 	 •• 

• 	II 

• 	 : 
• 	 • 

• 	
•• 	 • 	 •I • 	 - 



T. 

The Ssr4or lnstructor(Acn) 
TC HAIZ.GJ0. 

Sir, 

With rd.rc. to of ftc. circular No. 1/5INKT/99/TcH/ 
112831 dst.d 12/12/2001 regarding collctian of amowt from  
officials/off ic.rs of TC Haflig by Shri N.K. Tiwort UDC for 
filing of a Casi in Court cWlengIng the suspension of LTC 
facility to Cintral Govt. *ploy... 

20 	 in this connoction it is bzught to your kind notice 
that I havo given an asotmt of k. 100/u.(JIup.o. One htadrod) only 
to Shri U.K. Tiwari UDC and the ;a• sa.unt hal not y.t been 
rotuxnod to ao by Shri N.K. Tiwart UDC. 

Thanking you Sir, 

Yours faithfully 

0 

Dated 11.12.2001. ( S.k. Singh) 
Driv.. 
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Zn 	 kW4rE U-E 2xv 
(7)) 

to 

The Sinior Instructor(Ads), 
T.C. HAFLGJG, 

With rsfsrce to office Circular No. 1/5/NKT/99/TC14/ 
1162$-31 datsd 12/12/01 rgarding collection of arno*mt fro. 
•fficisls/offtc.i of TC Hat lag by $hri N,K. Tiwari UDC for 
fi1ng of a Cu. in court chailanging the susponsion of LTC 
facility to Contral Jovt. .uiplsy... 

2 0 	In this connection it Is brauht to your kind notice 
that I have gtvai an aaoit of be 100/(Rupees One hunr.d) only 
to Shri N,K, Tiwart UDC and tho urns a.ount has not y•t been 
r.tuzd to me by ShrI N.K. Tiwari UDC. 

Thanking you. 

Tours faithfully, 

Dat.d 19.12-Oj 
	

(Pawan kaa) 
SM(Capt.) 
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-40 me Of to oii±cialo hvo oub'-':'ttod thea 
repr5entjon to this of fico irtLg that 
Shx N.K, 11waXA t  UDG 	1C 9  rt- r hao co11ocd 
Fte.JC/.. 	ooh of theD tcx I iLYu nf a cao 
In Cut chal 	the 5uOpn'2.-n c± IG 
to Centaj vnront poyoc 

21 	Shri N.t, 	 '*JLC 	, o r  
hereby directod 	 s 1 '-'v 	: 
ocr the 

39 	His exp2,anation sh,uid rch t.' cr'xcigncc 
1tost by 31.1244oI 	itivel'v o  

S 0  V1i?.A ) 
s:u.ucTa.(A), 
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- 	t1o01/5/nK/99/1cn/ c c 
• 	':... 	

Gt Q X4ia 
Miniatry of flno Affairs, 
Office of the'D.X.O. 538 
Training Centre • Uaflctg. 
Dist: u.c. iiiiis 

DtedtI 

 

1/ 

The following officials of 'IC. SSB, Raflon 
nwnely, .r( 1) shri Pawanxum4r# SFA(Carpenter) (2) 
sh. Keahar Ran. ApO(o) (3) Ahalsuraj Kumar singh. 

• -• Driver (4) sh. wnroj singh. 5'A(G) • vide their. repro'. 
aonttion havo inttuwItcd ildo Office th4t OW bays 
given b.100/..(Rupeea one bundroManly each to awl 

• 	!.K.Tivar*, uac for fJUthg cass In Court for challcn* 
g.ng the decision of 0.0.1. for suspondon of LTC 
f acUity to Central Ocut. employee. The amount so 
collected by shri Tiwari. UDC not yet returned by 
him to the officials as in+tvted. 

with reference to this Office Mo Ho.1/5/UKT/ 
99/rcu11618 dated 19/02/20G2. ri ZhZ.Tiwari. 1JEC 

'• was asked to return the mcn Collcd fton the official 
conCerned 4iediate1'. But 3* intimted to this Office 
vide his aj1ioatian ditoad 143.2002 that the has not 
coUócted inonq gram any off icIe3 of . 

Xt.is. thcrefore, proposed tocanduct a 
pralithinary enquiry into the matter. shri 8.S,Tharkott 
SO(Itr)TC, 558, flaf long is hOroby appointed as 
PrelSAtnary Xnquiry Off icar to conduct the enquiry 
and submit biè report after resizdng duty by, Shri 
N,K,Tiwari, UDC from idave. hri'riwbri. TJDC has been 
granted 30 dayaEI. w.e.f. 5.4.2002 to 4.5.2002. 

All relevant document4paper& in this regard 
• may be Collected by him from Eatt. BrArt4!. ICH. 

• 	

. 

Deplty Inspector Oeneral. 
• Training Centre. SSB. Hal long. 

To  
ri B.s. Tharkoti. s1O(1nstr)/Z.o. 	- 

Training Centre s  SSB, Haflong. 
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tally.- However, he could not 

recociniaeTthe nine5 as in his 

own words " I was not interested as Iwas busy in other works, 

(5) That, he had.withessed sb. AmreJ singh, SFA(G) and 

Sh e  Pawan Kwnar,- SFA(CarPeflter) • handing over some amount to 

Sb. tT.K, Tiwari, -UDC, inside the Tra, branch, But he could 

not give the reason for which irpose the amount was a-ivan :-
to . N.K.1"iwari. UDC, )a per She SahôO, LDC, the amount  was 

pid during the time of pay disbursement$ p1U8-lfliflUS one day. 

III. Sbri NoIC. Tiwri. UDC of 'r.c. Haf long was summoned to 

appear before the XO in order to give his statements in 

person. After going throuah the statements of Sh e  N.K. Tiwari, 

UDC, the following facts are ascertained 

(I) That, he has filed adefamat.iOflCa8e aaainat Sb.mrei 

s.tngh. SA C o) • Sb. Keahar Ram • AFO (o). Sh e  Pawan Kumar ( Carpen) 

and Sb. suraj Kumar singh, Driver'14 the HafloflcZ Court vide 

CR 154/2002 worth ,50000/. aga.tn'st each persona above 

without seeking prior permission f , rom the  Department. 

.In his statement adduced to the i/O Sb.Tiwari, has 

however, stated that the representation made by the above four 

officials recarding giving him p.8,100/. (One hundred) oni" 

by each one v  ib amalafide storywhicb has ce 
up due to 

the pressure of Sb. S.C. Verma, sr.InatruCtOr (Admn.) .sinee 

he has filedaCOrrtlPtiofl case against Sb. s.C. Verma, sr. 

Instructor (Admn.) in te Haflonq Court and hence Sb.Verma 

want to -  indulge him in 'any type of case to remove him of his 

• service. 

Sbri N.K. 'tiwari in -his statement has not confessed tø 

any of the charges as alleged by the, above four officials. 

110 OPINION OF WE INQUIRY oFFICs 

After going throuqh the writefl recorded statements 

of all ccncerned. the inquiry officer is of the opinion that: 

1.' Dur-ip"g june/July • 200t, there must have been a cempigfl a& 

going on in T.C. Haflong, to file a øase in the court, of Law 

in order to get the suspeflsiOfl of LW facilitY lifted by the 

Govt. 

• 2. For filing the case as sueh, the. funds might have been 

collected f or the legal expenditure. tha' includes fee for 

the advocate(s) or other legal exigencies. 

3, Since the four official namely Sb. Amrej singh. SPA(0). 

an Kumar. SPA(CarPeflter 
. KeshaA Ram, FO(G) • . PaW ), 

Sb. iraj Kumar, singh, Driver are not the resident of N.E. 

" region and for whan the resumptiOn of LW facility would hae 
been a boon (as they have-to travel a longer distaflCe) to 

visit their native placea therefore g, they might have contri" 

buted p.a.100/' each towardø the legl expenses in order to 

get the suspension of LW facility jjf t
ed (by the order of 

- 	,. 	contd....6/ 
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the court) or withdrawn. (However , thO facts are not established 

absence of any proof thereof). 

40"  It has hcever, been confirmed by one of the witnesses'' 

SL.No.1.O-II C (5) that, Sh. Sahoo, LIDC a coofficial of Sh.JoV. 

Piwari Unc in the Training branch had witnessed that, 

sh. Ainrej singh.SPMG) and Sh. Pawan Kumar, SPA(Carpenter) had 

actually paid some amount to shri NIC. Tiwari, UDC inside tthe 

Training brancth in his presence . This 'circumstantial evidence 

is indicative'in itself that, Shi N4C. Tivari, UDC was 

involved in collection of fund8 to meet the legal expenses 

in the court of law. 

since all the officials who had. stated that they had given 

R8.100/.- each to Sho N.K. Tiwari, UDC, are from different 

branbhes having, a different set of jOb assigned 'to them, there 

could not' be amalafide intention against Shi LK.riW&ri,UDC. 

sh. Chandra Kanta Borah (BKtsti) ahd'Sh. A sahoO, LDC, 

both of whom were working in the Training branch for the period 

under investigation, has deposed the fact that, there were 
quite a numbers of conversation going on inside the ¶trg. branch 

in between several staff members and sh, N.K. Tiwari regarding 
the filing' of a court case for challenging the Govt. orders 

of suspending the LTC facilities of central Govt.' employees 

serving in N.E. region, since court cases cannot be filed 

wjthout certain fees and"since under âuch circumstance, 

generally all the would be beneficiaries are always contributing 

towarde thà legal expenses, hence the claim of the four officials 

regarding giving R400/- by 'each one of then towards the legal 

expenses seems to be correct. 

7' It is also opined that,, initially there 
was no intention' 

of any wrongful 'gais on the part of shri N,XT. 'riwe.r* • 151)00  

even if he had collected the said amouflt from above four 

officials. 

8 1  But if the amount collected as such was not used for the 

purpose, it was collected for, itould have been refunded 

back to the payees. 

9. •1f the fact j8 ,aacertained jfl the fture course of inCLuit? 

that , the amount was actually 
paid to $hrj'N.IC u TiW8Xi, UDC, by 

'the officials and was not utilised for the purpose it was 

collected for, and oven then • the uutiliSed amount was never 

refunded to the payee by Sb. N .K.Tiwari, UDC, then, the
0.

practice followed by .. N.cTiWari. U1DC may be termed as 

the practice for wrongful gains. 

10.' Even if the fact is 
etabli3hed in future courses of 

Inquiries, the fact remains that, 'the 'amount paid and collected 

as such is completely a 'personal transaction and 
is not officiale 

since there seems to 'be mutual consent and understandinq 

between the N.K. Tiwari. UDC and other officialS 
who might have 

qivefl him R5.100/" for filing the court case. 



\ 

4.  

The: findinas and the opinions is suiirtitté' alongwith 

the recorded statements from Anne3rure @A&  to 'H' to the 

DIG, Trainina Centre,. Haf long for his perusal and necessary 

action with the remarks that, reasonable opportunitY was 

extended to all concerned to adduce/depose every fact they 

want to bring to th" nottcm of the iwiuiry officer. 

All the recorded statements are duly signed by the 
kffièials/witnesa and coU tar signd by the Inquiry 

,Officer.' 

The opinion and inferences, are drawn after 

going through the statements of all concerned. 

A/A 

clos - Recorded, Statments 
from Anne*. 'A to H in 
dtiplicate'd 

( B.S.ThA1U(OTI) 
SAO, INSTRUCTOR 

prelimiharv tiuiry Officer. 

- 

I' 
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AANe 2cQeV7T" 

; 	Govet oi Zc a 0  

Cxto 0 	e 

. 	Dated 1  the - L9hJ 2- 

4 Eh 

Wbsreijj *iacijLinir' Ix"mc-ecdA ng wn,1not  
in  

• th.riiore, the vndkerexinee in exz'cine 
49 the PWW9 O1*).d by 	 -rt1e (L) mg ii1.4Q of  
the Central Civil latVical cl waif ,", caton C'ntrO. md 
Ap84) N4.s41965. hør'sb' pacez t 	 N. .tvGrt 
UDC Under GUGPMaUxk olith AmmmUeta 20t. 

I  

t this order sheU remain in fco thc, &arters 
qg 	i N.X. Tiw.ri,1 UUC && 	bo 	 CtreL 
tflObg and th said hri Tiri chtU not 1, 16.c zive thc 

	

1t4i1nA tho 	±c 

:L .  

7r.!n3 Cent S,!a1onç. 

! 4 : 
14  lwi PT.K. Tiwarj 	0/eL the DIG 0  

Training Oantro o  aa • RE1 ong 	 - 
regardinq 3thsi*t*ice 
aLsaiblo to hI* during tho rw=tcd  
his summmelon v&3.1 iwze 

2. The ntor Xnstri1cçor( ?n.), T.C. Mflog. 

The sen1tox Xnstucsor(Teg.), T.C. 1iL).o' 
for £nArrnaUon a4 ntcoary act±O', 

,$ 
Yhe Accomts OtiO*r. T.C. Hlnc ior 
infoxiziattan 4J fleØeaary action. 

S 
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¶1: 	 : 	
QDvernment of IndLa. 
Ministry of Hone &faira 
0/of the Dyolnspector General 
Training Cntre.&,aflong. 

L-eted o  the  

L 

 

The undersied proposes to hoid an inquiry 
• 	 1 &gain.t shri N.K.Tiwari. UDC uner, mule 14 of the Central 

C.Lvil Servic.g (Classificution,control and ppeai)zle 
1965. The substanc, of the imputations of misconduct or 
misbehaviour in 	of which the inquiry Is proposet 

	

4 	, 	to be bel.4 is se out in the enclosed statement of • 	• : 	articlesofthas(AnnereI) Zstateinentof th. 
I 

	

	 iaputationa of a.tconduct or nibehav.iour in support* 
Of each arti.L. Of charge is enco< Anere"XX) . 
A list of documents by which ad s l:.3t c witheseei 
by whn 1  the articles of charge are popose1 to be 
justatn.d are atso enclosed ( 	xure'ZZ & XV ). 

• 	 20 	ahri N1K. riwari • UDC is directed to su)'nUt 
witn 10 (ten) days of the re.pt  Of this eoran 
* Written etatt of his defence and also to state 

I  whthsr he desLrs to be heard in pereon. 

30 	 He is informed that an in uiry will be held 
only in respect Øf those articles of charoe as are not 

• • 

	

	 admitted. Me hoi4d. therefore, specifically admit or,, 
deny each .xd4i of charge. 

• 	 • 

40 	 ),X.Tiwari UDC is further informed 

	

• • •• 	that if he does not submit his'ritten statent of 
• • 	• • 	• 	defence on or befor* the date Epecified in para'Z 

' 	 • 	above, or does not appear in person b&ore the inquiring 
• 

	

	 authority or otherwiiie fails or refusen to comply with 
the pxovisians 9f Ruel4 ofthe Cc cC7) Ruls 01965 • 	

• 
 

or the ordera/&tr.ations issued in n, irruance of the 
said rule, the inquiring author±ty ny bld the 
i*iry against him ex parts. 

' 	• 	 5. 	Attention of 91irl N1K.Tiwari, VUC is 

	

• 	• 	invited to Rule 20 of the Central Civil Mrvice a 

	

•• '•• • 	• 	(Conct) ft4es. ,  1964. under wich no Goverent 
servant shalV bttng or attenpt to bring any political 

.•• • '• 'I 	• 	 or outside $u,nc. to bear upom any superior 

	

• 	• • 	authority t#urther his intercst in respect of matters, 

	

•:H. ' : 	• 	prtaining t&1xtz service under the Government. If any 
• 4 •. • 4 	 r.pz-es.ntaUon is received on his behalf from another 

L. 	 person in respect of any matter dealt with in these 
• .••••• 	 proo..ttngs it will be persumed that $h.N.K.Tiwari, 

UDC is aware of such a rcpresntation and that it has • 	
been made at his instance and action will be taken 

• 	 against h.tjm for violation of Ri.le 20 of the ccs(conduct) 
•H 	• 	Rules1  1964. 

i• 	
• 	40 	The receipt of the memorandum may be acknow 

	

•0 	 t7 	\J 
, 	 K.D. SINGH ) 

	

': 	• 	I! 	iri H.X.Ti.wari,UDC. 	DY. INSPECTOR GENERAL 
• •• 	•• 	 Training Centre,SSB 	TRAINING C1NTRE,MFLONG. 

	

• 	• 	: 	HafJong: N.C. Hills: 
• 	Aas, PXM-788820s 
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tatnent of articles of charge framed açinst 
Shri N.K. Tivari, UDC. 

That the siid 3hri U.K. Tiwdri, UDC whilø 
• 	ba,ictioning as UDC in the øffice of 0IG, Training Centre, 

Haficmu had coiMplained ayainst Shri S.C, Verma, Sior 
Znstxuctor(Adn), Traininç Centre, Ilaflong with allega 

, tion that Shri Vorma had passed all the TA BiUs of N(X)s 
W*io proce.ded on official tour to Delhi and other places 
aft.x taking 10% coia$ssion f row the officials in advance 
sinc. 1999. The aileçtion levelled aainst SIu'i 

Verma, senior lristructor(u) are copietely baseless 

and tabicat.d. H& thus exhibited non—maintenance of 
integrity and his act and conduct is unbecoiing on ocing 

;* Govt •ervanfle thus violated Jlule..31)(i) &(iii) 
Of CCS(Conduct)4ies, 1964. 

/ 

- 

That thed Shri U.K. Tiari, UL)C while 
, n,nctioiing in 	aforesaid office had collect.d Ra.1067 

each froa staff øibers of IC, }lallong naeiy 5hri 

Kshar taa, AFO(G , Shri auraj Kr, Sin9h, Driver, Shri 
A*reJ Singh p  FA(() and hri Pawan Kuinar, FA(Carpter 
in view of filing a case in the court of law l?the 

- attir of ban on .TC which subsequently lifted by the 
Govt 0  in respect of members of CPMFs posted in the North 
£.astezn rteçjion resulting which the case need not filed 
in the Court of law. In spite of .'ritten communication 

served to him, hri Tiwiri died auout his collection 
. of baid aaozt from concerned oficlals and straightway 

• 	fiLed a case 	court Of £ 	i.C. Hills, Hatflong 
AL against the a$sajd officials vido Cro.1/2Oo2 under  

• 	$SCtiN 500 lPC'ii5 dCt uttd Cduct t 1 jub ceç,ued 
•• grossl* immoral .an has tut 	 int' ,rity riich 

F is unbecoiuing os the po rt  jI  CuVt 	•vr 	i tius 
Violated uleu.31j(i)&(iii) ui  

I 

.. 

• 	• 

, 	 •#..  
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3XU

Stteent of 4uttiQ of .tscoiduct o. 

*&sbehaViou.r JA suppot of the articlos of chro fra 

*gaasthriJ Jçi,IJ!2C 

• 	.•. 	. __________ 	 - 

	

hne, - c'c 	ttci 
r.pQrt gaint ht 	Veri 	Sc!1cr 
TC,.Haf1g vie 	otto cthtod 23 0 9,200 bi.nginnj 

aUeatiutr of taki 	rati?tcctic' o(' co 	irca rc 
NWtr b4h(ie41999 hamiab th 	Uoith o! 

	

- If 	 __ 	•::., 	._ 	.4 	 . 	 - 
14  .ixt a.Q, 	U*4I 
2, 	lcidrajit 	LLC 

• .3•:.n 	fl.CtjaUU 	- 
" 	h.P. GotrAy btc 	 * 
N 	Ji1im aingh, AF()(G) 

' ô. '"•'• S.P. $Iicjh, AFU(G) 	 . 
I. 	G.P. 

Brahiari, SFA(G) 
.9. 	 LDC(Cepinicnt), 

I.. 

	

T Ar 	the cp4e of prt' 	 cdt 

gySbri 	 TC 

a1.1. trte ibovie ofip4s ecop, Ski 	tr 	vv 	trY 
• 	 in tbei 2 statcnent:tat 011egation brought Ligalnst Shr 

• 

	

	.C.Vm, I(i) isçite bao1os eui 	j()e Thc, co;1it- 
t Shri flwari aj& ouXd not givo itr trit ovWcmco • 

in support of a11ege 	 Tr' 	rtcn Pro 
completely basoloss and ueUcioun e, Min cc 	. 
thus exhibited uttox cisrospoct of petor zwthoxlty 

and also reveals his doubtful itoj.Yy and gross zor& 

I •/ 

	

	 3tGconduct, His further retentian :Ui nOEvlco is quite 

Jsafe and iitrusttqrthy as tho utitv co1d not rely ,  
h3.s fithfulnocs 	u 

4 	 1 

• 	 11TXCLL. - 11 

That Shri. N.t. ii.tri, 	!LU 	iVJ . 1O61. 
such froi /Shxi Kcbhr iii, hG) 

Suraj Kr, Stnh. Drivir  

112 

44 

. . 

.4 

U 

I 
.4 
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1.. 
A f  

I 	Odcr to 	. cso • 	 th 	of Un-i dirst the oror of • Gopt, 'zo9rjr 1  ;!1L 	
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